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In the Parliamentary Debates (Part T—Questions and Answers) Third Session of
Parliament (Second Part), 1951,—

In Volume VII—
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13. No. 26, dated the 3rd May 1051,—
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(i) Col. 4124, line 20 from bottom for ‘‘member’ read ‘‘number’’.
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PARLIAMENT OF INDIA
Monday, 2nd April, 1951,

The House met at a Quarter to Eleven
of the Clock

[MR. DEPUTY-SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

DAMODAR VALLEY CORPORATION

*2695. Prof. S. N. Mishra: Will the
Minister of Naturadl Resources and
Scientific Research be pleased to state:

(a) whether a proposal of the Gov-
ernment of India for giving a directive
to the Damodar Valley Corporation
not to flll up posts carrying salaries
above Rs. 2,000 without the prior ap-
proval of the Central Government was
discussed at the eighth meeting of the
Damodar Valley Corporation Advisory
Committee; and

(b) if so, the opinion of the Advisory
Committee regarding it?

The Minister of Natural Resources
and Scientific Research (Shri Sri
Prakasa): (a) Yes, Sir.

(b) The Advisory Committee has re-
corded its opinion that the proposed
directive was not necessary or desirable
and should not therefore issue.

Prof. 8. N, Mishra: Sir, may I know
the reasons for which the Government
felt like issuing such a directive?

Shri Sri Prakasa: There was an
appointment which in the opinion of
the Government was very expensive,
and that is why they thought that a
directive might be issued.

Prof. 8. N. Mishra: Anyway, may I
know whether in the appointment of
the Chief Engineer, the Government of
India was consulted?

Shri Sri Prakasa: The Government
of India was consulted in this way:
Dollars were necessary and the Gov-
ernment of India alone was in & posi-
tion to offer it.

14 PS.

758

Prof. 8. N. Mishra: Sir, may I know
how many posts are in the D. V. C
carrying a salary of over Rs. 2,0
month?

Shri Sri Prakasa: I am sorry I have
not got the list here.

Shri Shiva Rao: Sir, apart from the
question of salaries and appointments,
has the hon. Minister impressed it upon
the Damodar Valley Corporation that
the Government favour the policy of
appointing Indians wherever possible
and of not going abroad until they
are satisfled that suitable Indians are
not available?

Shri Sri Prakasa: That is so.

Prof. S. N. Mishra: At what stage
did the Government of India come to
know of the appointment of the Chief
Engineer?

Shri Sri Prakasa: I fear information
reached us rather late, that is, after
the commitment had been made in this
behalf by our Embassy in Washington
at the request of the Damodar Valley
Corporation.

Shri A, C. Guha: Have the Govern-
ment on any occasion issued any
directive to the Damodar Valley
Corporation during these three years
as Government are entitled to accord-
ing to the Act?

Shri Sri Prakasa: As I have already
said, no formal directive as envisaged
in the Act, has yet been issued. There
have been directives only of an in-
formal nature. In this connection I
would like to add that no directive as
such was issued even in the case re-
ferred to; but a demi-official letter
was written by the Secretary of the
late Ministry of Works, Mines and
Power to the Damodar Valley Corpora-
tion that the Government expected to
be consulted in such matters.

Shri A. C. Guha: Then may I take
it, Sir, that according to the Govern-
ment of India there was no occasion
M fesuing a formal directive fnasmuch

.

00 a
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as the Damodar Valley Corporation has

not violated any of the obligations and
duties imposed on it?

Shri Sri Prakasa: In such matters
there is always room for difference of
opinion; and so far as I know the late
Ministry of W.MP. that was
dealing with this matter, did feel on
many occasions that the Damodar
Valley Corporation might have acted
in a manner different to that in which
they actually acted. But the question
of a directive, so far as I have been
able to find out, did not arise.

Shri S. N. Sinba: Sir, may I know
whether it is a fact that the Damodar
Valley Corporation has accepted or
agreed to obtain the prior approval of
the Government of India before filling
such posts”

Shri Sri Prakasa: No, I may state for
the information of the House that
correspondence is taking place between

them and the Government on this
1uatter.

Shri Sarangdhar Das: May 1 know
whether it is a fact that the Damodar
Valley Corporation was in touch with
the Prime Minister from the very
beginning as regards the appointment
of the Chief Engineer?

Shri Sri Prakasa: I have reason to
think that the Prime Minister was in-
formed of the difficulties of the
Damodar Valley Corporation from
time to time. in the matter of obtain-
ing a competent Chief Engineer.

Shri R. Velayudhan: Sir, were the
terms and conditiong offered to the
Chief Engineer by the Washington
Embassy sent to the Government of
India before the final decision and was

consent of the Government of India
then given?

Shrl Sri Prakasa: The information

of the terms reached us almost at the
last stage.

Pandit M. B. Bhargava: How far
have the informal directives issued by

the Government of India been effec-
tive?

Shri Srli Prakasa: I could not give
the long list straightaway.

Prof. 8. N. Mishra: Sir. was the
request to the Indian Embassy in
America made independently by the
D. V. C. or through the Government of
India?

Shri Srl Prakasa: It was made
independently.

Shrl A. C. Guha: Is it not true that
according to the Act, Government can
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invest greater powers to the Financial
Adviser and may I know with what
powers Government have invested the
Financial Adviser?

Shri Sri Prakasa: The Act gives a
list of the powers with which the
Financial Adviser is invested.

Shri A. C. Guha: Are not the powers
of the Financial Adviser to be settled
by the Government by notification?

Shri Sri Prakasa: There seems to
be some misapprehension. The posi-
tion is this. The appointment is made
by us, but the Financial Adviser is
really an officer of the Corporation.
He sits with the members of the
Corporation at their meetings; and
budgetary matters are discussed in his
presence. He gives such advice
as he thinks right and proper. It is
a fact that the members of the
Corporation are not bound to accept
his advice. As I said on a previous
nccasion, I am trying to establish a
convention that in any case of differ-
ence between the Corporation and the
Financial Adviser, the matter should
be brought to our notice.

Shri Sondhi: Has the correspondence
brought any the nearer the stage of
issuing a directive to the Damodar
Valley Corporation in this connection?

Shri Sri Prakasa: There is a differ-
ence of opinion as to what is a direc-
tive and what is not; and legal pandits
are discussing the matter. I fear it
will take some time to unravel this
tangled proposition.

Mr. Deputy-Speaker: Next question.

Shri R. K. Chaudhurl: Sir, one
question about

Mr. Deputy-Speaker: Hon. Members
go on thinking about what supplemen~
tary question to put. What I find is
that those hon. Members who have
given careful thought to the question
get up and put supplementaries
promptly; but others go on listening
and then gather points and think out
what supplementary questions they
should put. I should like to get
through as many questions as possible
and hon. Members will kindly forgive
me if I am not able to call upon all
of them to put supplementaries.

We now go to the next question.
Jamia Millia Islamia, DELEX

*2696. Dr. Ram Subhag Simgh: (a)
Will the Minister of Education

pleased to state whether the Jamh
Millia Islamia of Delhi had auﬂerod

any damage because of the rioting
the year 19477
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(b) If 80, what was the value of the
damage done to that institution?

1 (o Ulye) yauSymmdd i JRadeo
s S a0 tele cacla (o))
syl gl SES K a5 g yae
PO o 2 VR B L [\ T W AR P
= LS By Lty

O e S ol g ()
ol €k S &S e by S
Syl S el & aaelpe g
oy Y H ol e e
oY - u‘ o u)j”ﬁ'
&S AWSE gpad] yly cad § aoaly
-6 I lali € aayy 48 @4 e
Asad: (o Books and tarniture 1ving
in the bulldings of Jamia Millia Is-

lamia. Delhi, were damaged and
looted during the disturbances in 1847.

(b) The value of the damage is not
known as no report was lodged with
the Police and no enquiry was held.
According to the statement of the
Jamia authorities, the damage
amounted to nearly Rs. 5 lakhs.]

1o vragww fag: ganfwaf afesar
A wfargly £73 % fog Fa1 AT ITR
¢ arfys ggraar 37 % faanT &<
) & a1 ggrgar ) § ?

[Dr. Ram Subhag 8ingh: Are the

Government contemplating to give any
financial assistance to the Jamia Millia

by way of compensation; or has
such help been already given?]

et o 5 casla c ol Ubye
)";’S Ry “"“"7“)" J”‘ U
ot kelae & ol & M-;”s
-\
(Maulana Azad: The Jamia did not
:‘mly for any such help and as such

question never came up before
the Government.]
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o T AW fig : wRA F ae
fead facafaaren € fom & @ vo
% afy g€ ot ?

[Dr. Ram Subhag Singh: What is the
number of those universities of India
which suffered losses in the year 1947%)

oS b w2 Ol LY.
‘_,L-JI eywyd 33 L)”j"' S L”*‘",
-5 e ot utt ¥ ophdye
HE L Jie cud S ey
ol (H S oy ke fpuy &
- A Joiad ¥y N 5 plals

[Maulana Azad: The other institu-
tions too might have suffered losses as
a result of such disturbances. But it is
difficult for the Government to accept
the principle of taking the responsibi-
lity for such losses upon themselves.]

dfex Foo wx ot w7 TAAAE
wifrm A FrEE) B QA TR
w1 faare w2 € 7

[Pandit Krishna Chandra Sharma:
Do the Government intend to rebuild
the library of the .Jamia?]

ol L plas o analy olff Uy
AP g u"’"”‘ b ddale S
wtt] e chade gl 0K - yee
-2 K e IO
[Maulana Azad: Grants are giv.r
to the Jamia for educational purposcs

alone but no grants have been flven
to Jamia for this purpose so far.

To m gam fag: w1 3¢ &)
2 fis waTEr & Z1i) faeafaameg A
& & wifwar 1 %8 Afgw agraar
aatg?

{Dr. Ram Subhag Singh: Is it a fact
that some financial help has been given
to the Jamia by the Toronto Univer-
sity of Canada?]

Mr. Deputy-Speaker: How does it
arise? ’

Dr. Ram Subhag Singh: The Jamia
Millia wudamhu‘ed during the riots
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and the question was whether the
Toronto University are going to con-
tribute towards the cost of the recons-
truction.

- ke &4 ybp) S

{Manlana Azad: I canfiot say any-
thing about it.]

- JUSTW R : ST AL F TAA-
iz x@ Ag F7 awh

[Mr. Deputy-Speaker: The (“overn-
ment cannot say anything with regard
to this matter.]

Shri Sonavane: May I know whe-
ther Government has accepted the prin-
ciple of paying compensation to the
parties who have suffered losses due
to riots?

i adiyd e ol Uhye

=25 pwd ¥ feesd &

{Maulana Azad: No, the Government

Bave not accepted any such obligation
upon themselves.]

Loans rOoR RIVER VALLEY PROJECTS

*2697. Dr. Ram Subhag Singh: Will
the Minister of Finance be pleased to
state the total amount of loans so far

iven to different State Governments

or the execution of the River Valley
Projects?

The Minister of Finance (Shri C. D.
Deshmukh): A statement giving the re-
quired information is laid on the Table
of the House. [See Appendix XX,
annexure No. 15.]

Dr. Bam Subhag Singh: What is the
total amount of money given to the
Punjab for the execution of the Bhakra-
Nangal project and the Ferozepore
Canal Development from the begin-
air:g up to date?

Shri C. D. Deshmukh: Bhakra and
Nanga! Rs.  23,22,00,000. Harike
2.25.00 000, These are the totals of
sums given from 104748 to 1980-51.

Dr. Ram Subhag Singh: What is the
amount of money given to the Govern-
ment of Bihar for the execution of the
Damodar Valley Corporation project
and what has been the expenditure of
the Government of India for executing
that project?

Mr. Deputy-Speaker: I think all
that, i3 in the Administrative Report.
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Shri C. D. Deshmukh: The total of
sums advanced to the Bihar Govern-
ment for the State's share of the
expenditure of the Corporation is
4,17,73,000 during the same period.

Shrimati Durgabai: What is the
nature of the flnancial control exer-
cised by this Government over the
amounts given to various State Gov-
ernments by way ot loan”

Shri C. D. Deshmukh: Apart
from the usual control through audit
the control exercised consists of the:
approval of the details of any project
before a loan is advanced. That
method had not been perfected when
the Government started giving the:
loans but now we insist on seeing a
proper project report before money is.
advanced.

.

Dr. Ram Subhag Singh: In view of
the fact that some amount of money
was given to the Government of Bihar,
may I know whether some money was.
also given to the West Bengal Gov-
ernment in regard to the Damodar
Valley Corporation and the Mayurak-
shi Project?

Mr. Deputy-Speaker: The hon. Mem-
ber ought to have read the statement
which was laid on the Table.

Shri C. D. Deshmukh: These figures
1 ar:\ reading are also in the state-
ment.

Mr. Deputy-Speaker: A copy had
been placed in the Notice Office for the
information of the hon. Member. The
hon. Member ought to have gone there:
and looked into It.

Shrimati Durgabal: May I know
whether this control is exercised by
this Government after the projects are
executed or the estimates are submite
ted first to the hon. Minister's Minis~
try for approval?

Shri C. D. Deshmukh: It is follow-
ed in Hirakud which is being execut-
ed directly by the Centre. A complete
project report had naturally been
submitted and approved before
expenditure was begun. In Bhakra it
took some time before the project re-
port came before the Government. In
regard to the Damodar Valley Corpora-
tion the project report was available
for a part of the scheme which had
been undertaken, namely the thermal
project at Bokaro and a project report
i3 duly expected for the next
construction of the Machkund dam.

dfgw woftwre wor qurea ;. W
aAg W o ag wd wT oW
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[Pandit Munishwar Datt Upadhyay:
Will the hon. Minister be pleased to
state the amount of monetary aid
that has been given to U.P. and whe-
ther any consultations took place be-
tween the Provincial and the Central
Governments before this aid was
given?].

‘h!ﬂoﬁoiﬂﬁ!’: T TETT X
wgiFar 7o e g F A A T
£ g fggw g & fag 9®}
¥ET W GTHIT A ;Y Yout W

o Fq¥ Tl fra T g

[Shri C. D. Deshmukh: No such aid
3as been given to the Government of
U.P. A sum of rupees one crore was
granted to them for the Sarda Hindon
Project during the year 1950-51.]

dfew qatveY YW oA W&
Nt quwd seEry goeTe 6T fAT

WERF O § g ?

[Pandit Munishwar Datt Upadhyay:
Mave any consultations taken place
Detween the Provincial and the Central
<Governments?]

whyeite Ao toqw: xR AT F
@ g9 frdgw A¢Y T aear | gy
¢ f faely axg w1 o gaT 2w

[Shri C. D. Deshmukh: I cannot
give any information about it at this
time. Maybe that some consultations
might have taken place.]

Dr. 8. P. Mookerjee: Will the hon.
Minister state what was the original
estimate for each of these projects
and what is the revised estimate for
<each one of them and what were the
peasons for the increase in the revised
-estimates?

Shri C. D. Deshmukh: I feel, Sir,
that this question should have been
-addressed to my hon. colleague. But
1 can give the flgures from memory.
As far as Bhakra-Nangal is concern-
<ed I do not think there has been any
revised estimate. The project was
estimated to cost about Rs. 130 crores.
Yor the Damodar Valley project the
original estimate was Rs. 55 crores.
We do not quite know what the revised
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estimate is going to be, because it is
to be built up in various stages. 1
fear it might be round about Rs. 100
crores on present indication. As re-
gards the Hirakud the original esti-
mate was for Rs. 45 crores and I be-
lieve the revised estimate is about
Rs. 55 crores now. (An Hon. Member:
It is 65 crores). Is it 65 crores? I am
only quoting the figures from memory.

Shri Amolukh Chand: May I know
if any State Government has utilised
the loan for any purpose other than for
the purpose for which it was advanced?

Shri C. D. Deshmukh: I have no
rgason to believe that that has happen-
eda.

Shri R. K. Chaudhuri: May I know if
any loan has been granted to the
State of Assam and, if so, what is the
amount?

Mr. Deputy-Speaker: Is there any
river valley project in Assam? | be-
lieve there is none. The Central Gov- |
ernment is giving grants to all States
for various purposes but the question
relates only to river valley projects.

Shri C. D. Deshmukh: It relates te
river valle{ projects and allied projecws
like electricity prcjects.

Mr. Deputy-Speaker: The allied pro-
Jects are in connection with the river
valley projects and not independently.
(Shri C. D. Deshmukh: That is true).
It is no good asking what grants are
given for education or other purposes
in this connection.

Shrimati Durgabal: May I know whe-
ther it is the practice to submit a pro-
ject for the approval of the Finance
Ministry whenever priority is given to
a particular project, and in the case of
the Damodar Valley Project, where
irrigation and flood control were
stopped and priority was given to the
thermal power station’s construction,
may I know whether it received the
approval of this Government?

Shri C. D. Deshmukh: Oh, yes, very
much so, Sir, because the Bokaro
Thermal Project was selected as one
of the projects to be financed by the
International Bank for Reconstruction
and Development. and these loans are
guaranteed by the Government. 8o,
necessarily, Government's approval had
to be given to this project as a matter
of priority.

Shri T. N. Singh: Is the Finance
Minister in a position to state to what
extent the commitments of the Govern-
ment of India in regard to these river
valley projects have gone up as a
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result of the revised estimates, as

the original projected estimates?

hey have almost been doubled in
some cases.

Mr. Deputy-Speaker: He has already
answered that. Hon. Members may
certainly make that addition and
gubtraction themselves.

Shri B. R. Bhagat: May I know
whether the Government of India as a
creditor has entered into agreements
with the State Governments or the
Corporation as regards the repayment
of the loans and, if so, what are the
terms of repayment?

Shri C. D. Deshmukh: The Govern-
ment of India is not directly the credt-
tor of the Damodar Valley Corporation
except to the extent to which their
own share is concerned. As regards
the terms on which loans are given
they are usually from ten to forty
years. I will give the details. For
Damodar and Hirakud the loans are
for forty years, for Bhakra-Nangal and
Harike for fifteen years, for the
Mayurakshi project for a period of
ten years and then in the statement
there is a loan to Hyderabad for
Tungabhadra which ig for a period of
twenty years. The interest rate
charged varies with the period of the
loan and is usually one-eighth of a per
cent. extra over our borrowing rate.

Shri Dwivedi: Some time back I was
reading of the Deshmukh Economy
Plans. I want to know why he did not
apply his mind to these river valley
projects as he has been working in re-
gard to the Secretariat, retrenchment
and others.

Shri C. D. Deshmukh: I think this is
in an ironical form the same question
as financial control. That I have
answered and we have every intention
of exercising this control as rigidly as
circumstances permit.

MANGANESE

*2698. Pandit M. B, Bhargava: Will
the Minister of Natural Resources and
Scientific Research be pleased to state:

(a) the total quantity and value of
manganese produced in undivided
India during the year 10486, .and that
produced in the Union of India during
the years 1948-49, 1949-50 snd 1950-51
up to the end of December 1950:

(b) what quantity was consumed
locally and what quantity was export-
ed outside India to hard and soft
currency areas during these years;

(IC) which of the States in the Indian
Union are the biggest manganese pro-
ducing areas; and
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(d) what facilities and encourage-
ment is given by the State Governments.
or the Government of India to those
engaged in this trade to improve the
quality and quantity of production?

The Minister of Natural Resources
and Scientific Research (Shrl S8ri
Prakasa): (a) and (b). A statement
giving the required information com-
piled by the Geological Survey of India
is laid on the Table of the House:
[See Appendix XX, annexure No. 16.]

(c) Madhya Pradesh, Orissa, Bihar
and Madras.

(d) The Government of India have
no information regarding the facilities.
given by the State Governments for
improving the quality and increasing
the production of manganese ore. The
Government of India are, however,
giving facilities in the shape of releases
of explosives, steel, cement, petrol and
railway wagons; import of equipment
and the services of our officers, when-
ever the industry asks for them. The
Government of India have also under
consideration a proposal to set up &
plant for the improvement of the
quality of low grade manganese ore,
and a plant for the manufacture of
ferro-manganese in electric furnaces.

Shri Brajeshwar Prasad: Sir, is it
in consonance with the foreign policy
of the Government of India to export
war materials to war-mongers?

Shri Sri Prakasa: That is a atter
of opinion, Sir.

Shri Rudrappa: Apart from the
steps taken by the State Government
may I know whether the Government
of India or the Geological Survey of
India have conducted any survey
about this manganese orc?

Shri Sri Prakasa: If the hon. Mem-
ber will read the statement that I am
laying on the Table he will get the
information he wants.

/s nfe e Fodw A ®
3% T & XA T N T qaIHe
fasmr argel & g ®et 9 fara
wTYORT 7

[Seth Govind Das: At what place
do the Government intend to sct up
the manganese refinery plant {or im-
proving the quality of low grade
manganese ore?)

oft ot yww S AR, Sar
fis & 7 qg® Iox F ey 2, wew
wiw, ¥, fagre s e & qa
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[Shri Sri Prakasa: Manganese cre,
as I have already stated, is fourd in
Madhya Pradesh, Orissa, Bihar end
Madras; and anything that would be
done with regard to its improvement,
would naturally be done in these
very provinces.]

&% nfex o : #7q1 ag AT ah
EfFerad i F & a7 &
wfus FriT wer wdw & qrar 9T
g o ot ged 7 wr 5g i
we7 53w W fasrT &1 fa=re far o
wé?

[Seth Govind Das: Is it a fact that
Madhya Pradesh is the largest pro-
ducer of manganese out of these four
provinces; and as such is it proposed

to set up this plant in Madhya
Pradesh?]

ot <w wgree: w\@Y § et
ey & ag I g g R AT
AT w7 fgvl) qulmarsh oz w1 2 ?

[Shri Raj Bahadur: May 1 know
from the hon. Member the Hindi
equivalent of manganese ore?]

st st www : ST wr e
wafgafl wex A F e At o
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[Shri Sri Prakasa: I do not know
the Hindi equivalent of manganese ore
at this time. But I would try to
find it out after consulting some
dictionary at my place. Had I known
that the supplementary questions
,would be asked in Hindi as well
ixt Yould have kept myself prepared for

2 (o7 Udyge) Ly taSympel iy Ruke
-G yae Ly € (gl

[The Minister of Education (Maulana
Aszad): Names are not translated.]
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[Shri Sri Prakash: Manganese is
?alled] Mana-shila but what about the
ore’.

85 M @ w1 w=T)

[Seth Govind Das: It is called
Dhatu Prastar.]

ot ot wwT : 37 A wew § fw
ag w.faer o1 yeT sfywat o
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[Shri Sri Prakasa: This is true that
this manganese ore is mostly found
in Madhya Pradesh, and is of the Lest
quality as well because it contains
45 per cent. of manganese.]

NAVAL TRAINING SCHOOL AT WILLINGDON
IsLAND

*2699. Prof. S. N. Mishra: Will the
Minister of Defence he‘ pleased to
state:

(a) the progress made in the con-
struction and setting up of the Naval
Tr:ining School at Willingdon Island;
an

(b) whether the construction work is
conforming to the schedule?

The Deputy Minister of Defence
(Major-General Himatsinhji): ()
An overall progress of 20 per ccnt.
on the project has been made.

(b) Yes.

Prof. S. N. Mishra: When is  this
construction scheduled to be complet-

-ed?

Major-General Himatsinhil: An
expenditure of Rs. 3275 lakhs has
been incurred in the construction of
the building and services. In the
year 1951-52 it is proposed {o incur
an expenditure of Rs. 40 lakhs. The
entire project is expected 10 be
completed by the 31st of March 1953
subject to the necessary funds being
made available during 1951-52 and
1952-53.

Prof. S. N. Mishra: May I Fknow
whether its construction has been
phased in several stages and, if so,
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which stage has been completed so
far?

Major-General Himatsinhji: No part
of Phase 1 has been completed so far.
1 have got percentages of the various
constructions here if the hon. Mem-
ber so requires.

Pandit Munishwar Datt Upadhyay:
What is the accommodation capacity
of this school and why is it being
opened at Willingdon?

Major-General Himatsinhjl: Cochin
sfarbour and Willingdom Island have
been found most suitable for these
Naval Schools. The three schools to
be constructed are firstly, the Gunnery
achoo!, secondly, the Navigation and
Direction school and thirdly, the
Torpedo Anti-submarine school. The
numbers are not yet available.

Shrl A. C. Guha: May I know {f
Government intend to change the
name to some other name which will
be more popular?

Major-General Himatsinhji: Sir, we
will take that suggestion into consi-
deration.

Shri R. Velayudhan: May [ know
whether any naval cadets are getting
training on the existing Island?

Major-General Himatsinhji: Provi-

sional schools except the TIorpedo
Anti-submarine school, have been
run. :

Shri R. Velayaudhan: After comple-
tion of the project how many cadets
will be able to get naval training et
the Willingdon Island, after 1953?

Major-General Himatsinhji: Perma-
nent schools, when established, will
begin gradually and the largest num-
ber will be trained three years after
the school starts functioning.

Shri R. Velayudhan: May I kncw
whether the Government have any
proposal about the number nf naval
cadets to be given training therein
after its completion?

Major-General Himatsinhji: I have
already said that the numbers are not
yet available.

CANTEEN BOARD

*2700. Shri Sidhva: (a) Will the
Minister of Defence be pleased to state
;f,':td? the composition of the Canteen

rd?

(b) What was the value of stores im-
ported by this Board during the years
ll:’“' 1949 and 1950, each year separate-
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(¢) How much of this was directly
consumed by the military and how
much was supplied to the contractors
for various messes?

The Deputy Minister of Defence
(Major-General Himatsinhji): (a)
The composition of the Board of Ad-
ministration is as under:

(i) A Chairman, who is also
the manager of the Canteen
Stores Department,;

(ii) A representative appointed
by the Ministry of Finance
(Defence); and

(lii) A representative appointed
by the QM.G.

(b) The value of stores imported
by the Canteen Stores Department is
as follows:-

1948—Rs. 3997 lakhs;
1949—Rs. 68°'52 lakhs; and
1950—Rs. 4823 lakhs.

(c) All goods, both imported and
indigenous, stocked in the Canteens,
are consumed by the Military either
through Canteen Contractors or the
Units themselves who are not employ-
ing Canteen Contractors.

Shri Sidhva: May I know what is
the capital invested in this Canteen
Board, and may I know whether the
net profit of Rs. 9 lakhs odd made in
1950 has been credited to the tiene-
{al?Revenues or to the Defence Minis-
ry

Major-General Himatsinhji: The
capital invested is as follows. In
1948 when we took over from the old
Canteen Stores Department Rs. 48
lakhs worth of stores were taken over
as terminal profits. Again, the
Government of India advanced abqut
Rs. 51 lakhs. The net orofit ™
1949-50 is Rs. 9'5 lakhs. We propose
to invest this profit as follows. Some
part of it we propose to utilise for
repayment of the money borrowed
and for payment of interest at 3 per
cent. After that we propose to rset
aside a part for the welfare of the
three Services. The balance will go
towards making up a reserve fund of
Rs. 10 lakhs for canteens.

Shri Sidhva: May I know whether
there is in existence any reserve fund,
and whether any interest is paid to
the General Revenues on the amount
advanced? Or is it the proposal to
have in future a reserve fund and
pay interest to General Revenues?

Major-General Himatsinhji: I under- °
stand that 51 lakhs have already been
paid. On the terminal profit of Rs.
48 lakhs we are paying interest at
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3 per cent. Out of this saving of
Rs. 95 lakhs, interest at 3 per cent.
will be paid annually.

Shri Sidhva: What is the amount
still to be paid out of the capital
account originally borrowed from the
General Revenues?

Major-General Himatsinhji: I under-
stand the 48 lakhs are not to be paid
.entirely, but only interest.

Shri Sidhva: What is the balance
$o be paid now?

Major-General Himatsinhji: None,
.because how else are we going {o put
in the reserve fund?

Mr. Deputy-Speaker: The hon.
Minister says the 48 lakhg are not to
be repaid. They are only paying
interest on that amount. *

Shri Sidhva: Then they are going
to credit to the reserve fund?

Mr. Deputy-Speaker: Are more
details necessary?

Shri Sidhva: In answer to part (c)
it is stated that the contractors are
asked to distribute to the various
messes. Is it a tfact that the con-
tractor sells the stores to civilians also
4nd thereby makes enormous profit?
Has any representation been made by
a‘:ggkeepen in the civil areas about

Major-General Himatsinhji: 1 will
have to obtain Information on the
subject.

Shri T. N. Singh: Out of the stores
imported by this Department, ma ¢
know what is the value of tinncd food-
.stuffs imported for consumption of
army units?

Major-General Himatsinh§i: It is
-very difficult to give details of tinned
foodstuffs imported, but I would like
to say that in 1951 foodstufls
bought indigenously were 72 per cent.
and foodstuffs imported were 28 per
cent., as against the 1947 figures of
13 and 87 per cent. respectively.

Shri Frank Anthony: With regard
to part (a) of the question, is it a fact
that unlike the former set-up of the
Canteen  Stores Department, the
Quarter-Master General now inter-
wvenes directly to order storzs and to
compel acceptance by the Canteen
Stores Department of commodities?

Major-General Himatsinnji: I gave
the composition of the Board of Adnvi-
mistration. The Quarter-Master
General is on the other hand a mem-
ber of the Board of Control and as
such he has the authority to bandle
this Department.
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Shri Frank Anthony: Is it a fact
that formerly the Quarter-Masier
General never intervened to make
the Canteen Stores accept particular
commodities, but now in_spite of pro-
tests from the Canteen Stores Depart-
ment he compels the Canwwen Stores
to accept commodities? Is that a fact?

‘Major-General Himatsinhji: I would
like to have notice of that question.

Shri Frank Anthony: Is it a fact
that before the end of 1950 the
Quarter-Master General, in s<pite of
rotests irom the Canteen Stores
epartment, compelled the Canteen
Stores Department to accept 10,000
cases of squash from the Glacier
Squash Company and in spile of their
protests it had to be accepted and it
had all to be destroyed because it wus
geel:red unfit for human consump-
on?

The Minister of Defence (Sardar
Baldev Singh): May I say in reply to
that question that the hon. Member's
information is not correct at all?
Some stuff was purchased frcm the
firm which he has mentioned, but not
a single bottle was destroyed.

Shri Sidhva: May I know whether
these stores were purchascd Ly ten-
ders, and, if so, whether the Defence
Ministry itself placed the oraers or
they were placed through the Supply
Ministry?

Sardar Baldev Singh: The Canteen
Stores Department is a separate estab-
lishment altogether. They purchase
not only by tenders but also (here I
am speaking subject to correction) by
private negotiations. But mostly
think they purchase by tenders.

Shri Sidhva: Out of these purchases

worth about three-quarters of a
crore, may I know how much was
purchased by tenders and how much

otherwise?

Sardar Baldev Singh: I think that
information will be available, but [
will have to have notice.

Shri Sidhva: Will the hon. Minister
supply this information to the I;Ioun
or will he want fresh nptice for i?

Sardar Baldev Singh: I want fresh
notice.

Shri Raj Bahadar: May 1 know
whether contracts for running these
canteens are given by tenders ur
auction or on any other basis?

Sardar Baldev Singh: The preseat
practice is that most of the canteens
are run by the unita themselves;
some contractors also are employed.
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If the hon. Member is interested to
know how the system is working 1
can give him all the information, out
at present I am not certain how
exactly it is done.

Mr. Deputy-Speaker: May 1 suggest
for consideration of hon. Ministers
that whenever a desire is expressed
by some Members an the floor of the
House, with respect to any subject
involving expenditure, to have more
information, then if it is possible such
ifnformation may be circulated to
hon. Members later on. It largely
depends on the importance of the sub-
ject, the amount involved, and the
interest the hon. Members are taking
in that particular matter. I leave it
to the hon. Minister, but it is better,
in the interest of administration, to
keep hon. Members who evince inte-
rest posted with such information
provided, of course, it is in the pub-
lic interest to give such information.

Shri Frank Anthomy: Is it a fact
that members of the Canteen Stores
Department in Bombay have protested
against the way in which the Q.M.G.
intervenes and orders, and that spe-
cific complaints have been made
against one Mr. Gurbuksh Singh who
was a former P.A. to the Defence
Minister?

Sardar Baldev Singh: I have not
received any complaints up to now.
but if the hon. Member has received
:iny I would be glad to make enqui-

es.

Shri Sidhva: Is it a fact that a
complaint was made?

Mr. Deputy-Speaker: The hon.
Minister has no information. He says
he will make enquiries.

Shri Sidhva: In view of what you
have stated just now can I have that
information from the hon. Minister
later?

Sardar Baldev Singh: What 1 said
was that as far as I know no com-
plaint has been received.

Shri Sidhva: No, no. not on this
matter. As regards the stores pur-
chased the hon. Minister said he
wanted fresh notice for giving infor:
mation. In view of what you have
been pleased to say, Sir, will the hon.
Minister supply us that information?

Mr. Deputy-Speaker: Will he ot
give the hon. Minister some time to
consider the question?

HINDUSTAN AIRCRAFT LTD.

*2701. Pandit Munishwar Datt
Upadhyay: (a) Will the Minister of
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Defence be pleased to state what is the
amount of capital invested
Hindustan Aircraft Ltd.?

(b) Are they competent and ade-
quately equipped to undertake all kinds.
of repairs of aeroplanes?

(¢) Do they undertake bus repairs
and construction works also?

The Deputy Minister of Defence:
(Major-General Himatsinhji): (a) The-
subscribed and paid-up Share Capital
is Rs. 1,74,99,900, of which Govern-
ment of India’s share amounts to Rs.
1,16.66,600.

(b) Yes.

(c) Manufacture of bus bodies:
(single decker and double decker
types) is undertaken, but not repair
work to bl..lb bodies.

Pandit Munishwar Datt Upadhyay:
May I know the average cost of re-
pairing and overhauling of Engines
that were being sent abroad for this
purpose?

Major-General Himatsinhji: Rail-
way engines or aircraft engines?

Pandit Munishwar Datt Upadhyay‘
Alrcraft.

Major-General Himatsinhji: I amy
afraid I have not got information om
that point; I have got information.
regarding Railway steel coaches.

Pandit Munishwar Datt Upadhyay:
May 1 know what was the expendi-~
ture that we were formerly incurring
on this sort of repairs, what is the
expenditure now being incurred by
getting them done inside the country,
and what is the saving by having this
arrangement inside the country?

Major-General Himatsinhfi: It is a
l?ng statement of accounts; I can read

Mr. Deputy-Speaker: It may be laid
on the Table of the House.

Dr., M. M. Das: What are the
reasons why this factory was trans-
ferred from the Ministry of Industry
and Supply to the Defence Ministry?

Major-General Himatsinhji: Most of
the work belongs to the Defence
Ministry and it was therefore thought
better to have it managed by the
Defence Department.

NaTiONAL CENTRE FOR THE BLIND,
. Drara DuUN

*2702. Dr. M. M. Das: Will the Minie-
ter of Education be pleased to state:

(a) the total number of trainees at

resent in the National Centre for the
lind in Dehra Dun:



2T Oral Answers

(b) how many of these trainees are
ex-servicemen and how many are
civilians; and :

(¢) how the civilian trainees are
selected?
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[The Minister of Education (Maulana
Azad): (a) At present the total num-
ber of trainees in the Training Centre
for the Adult Blind is 101.

(b) The number of ex-servicemen
under training in she Centre is 21 and
of civilians 80

(c) The candidates apply for ad-
mission to the Superintendent of the
Centre and are selected on merit.]

Dr. M. M. Das: May I know the
annual expenditure incurred by the
(t}iovgmment for running this institu-

on?

d"‘" o QMJ. :d’jiU’r-

[Maulana Aszad: No, I cannot give
this information just now.]

Dr. M. M. Das: May I know what
percentage of the total expenditure is
conut-é'buted by the Defence Decpart-
ment?

eladd Kl Oz ol Ulye
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[Maunlana Asad: It has no connec-
tion with the Defence Department

now. It is now connected with the
Ministry of Education.}
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Dr. M. M. Das: What is the special
kind of training that is being given.
to these people?
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[Maulana Agad: A variety of crafts.
such as music, niwar making, cane
work., wool spinning, mat making,
knitting and typewriting are taught.

All these crafts are being taught
there.]

dfen ﬁﬂ"ﬂ @ IJqeqT . 4T

AN 7N A FABE F FIC W

fr s a5 faga faandt gfo ar

qF § IT M wE FW O AT
war ?

{Pandit Munishwar Datt Upadhyay:
Will the hon. Minister be pleased to.
give the names of the places where-
all those students, who have received

training up til now. have been
employed?]

Sy M a1 ol Uy
- & wyyd
{Maulana Azad: I require notice for
t.]

st quim€: & qeAT WA
g e 3fm ae wT & ax o
arafuat B madae gheegww &
wI¥ 9 Ay qar € 7
[Shrimati Durgabai: I would like to-
know the number of such persons
who have been employed in the Gov-

ernment institutions after receiving
their training?]

Ko ol e O UYye
Ut oS - Wy e e
e e Sy o S g K &S

- &S o K S o g XK

[Maulana Asad: I cannot give the-
exact. figures just now, but I can say-
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that all those persons who receive
training in this institution get em-
ployment.]

oft wg ;w1 qrAAg A ofr g
¥ & wwirn fe weaw foandf ®
9 gromar frar wd QAT § AR
R thweeguw & geEs 7 agt
W oa§ sqigr § ar ww g ?

[{Shri Bhatt: Will the hon. Minister
be pleased to state the amount that is
being spent on each student per year,
-and are the expenses so incurred
-greater or less than what they are in
the other institutions?]

2wy S L ML
o Sy ol €l o] S S
L -6 e Rk S
Oosl plad o aper Wy g
-0 Y

[(Maulana Asad: I have just now
‘stated that I require notice for it
This question had nothing to do with
the original question. That is why 1

have not got these facts and figures
with me at this time.]

Shri B. Velayudhan: May I know
whether there is any plan for the
placement of the trainees after the
-eompletion of their training?

Mr. Deputy-Speaker: All of them
have been absorbed, he says.

B L e : ofif Wye
S Uk My e g Olow LGE e
S o B s L e g
Ty o e e
o g
[Maulana Azad: I have just now
stated that I cannot give the exact
figures. But I understand that the

persons who pass from this institution
-get employed immediately.) -
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CounciL or Post GRADUATE MEDICAL
EDUCATION

*2703. Dr. M. M. Das: Will the Minis-
ter of Health be pleased to state:

(a) the date of the establishment of
the Council of Post Graduate Medical
Education;

(b) the aims and objects and the
present members of the Council; and

(c) the annual expenditure incurred
by the Union Government for the
Council?

The Minister of Health (Rajkumari
Amrit Kaur): (a) The All-India Coun-
cil of Post-graduate Medical Education
was constituted on the 26th Septem-
ber, 1949.

(b) The functions of the All-India
Council of Post-graduate Medical
Education are to prescribe standards
of post-graduate Medical Education
for the guidance of Universities and
to advise Universities with a view to
securing uniformity of standards for
post-graduate  Medical Education
throughout the country. The mem-
bers of the Council are:

(1) Dr. A, Lakshmanaswami
Mudaliar. Chairman, Inter-
University Board, India.—
Chairman.

(2) Dr. B. B. Dikshit, Principal
and Professor of Physiology,
B. J. Medical College, Poona.

(3) The hon. Dr. Jivraj N. Mehta,
Minister of Public Works,
Bombay.

(4) Dr. V. R. Khanolkar, Bombay.

(5) Dr. K. C. K. E. Rafa, Direc-
tor General of Health Services.

(6) Dr. H M. Lazarus, Principal,

Vellore Medical College,
Vellore.
€7) Dr. C. S. Patel, President,
Medical Council of India.
(c) A grant-in-aid of Rs. 12,500
was paid to the Council in 1949-50

and Rs. 22,500 have been sanctioned
for 1950-51, r

Dr. M. M. Das: May I know how
many post-graduate medical institu-
tions there are for the guidance of
whom this Council was formed?

Rajkumari Amrit Kaur: Post-gradu-
ate medical education concerns all the
medical colleges in India whose num-
ber is 30 at the moment.

Shrimati Durgabai: What is the
total number of seats provided for the
first year?

Rajkumari Amrit Kaur: Providing
seats is not part and parcel of the
work of this Council.
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Shri Raj Bahadur: May I know ibe
basis and method by which the Mem-
bers ot the Council are appointed?

ari Amrit Kaur: This Coun-
cil was appointed by the Government
of India.

Shri Raj Bahadur: What is the baasis
and method? That is my question?

Rajkumari Amrit Kaur: The hest
men available were chosen.

Shrimati Durgabai: May I know
whether this Council is constituted
with the object of establishing a
college for post-graduate courses?

Rajkumari Amrit Kaur: No, Sir.
The Council has been appointed in
order to prescribe standards of posi-
graduate medical education through-
out the country.

Shri Raj Bahadur: May I know
whether there is any criterion for
selecting the best men for the Council?

Rajkumari Amrit Kaur: I think,
8ir, the hon. Member will have
noticed from the names that I read
that they are outstanding persons.

Shri Raj Bahadur: There are many
other outstanding persons.

Shri Jnani Ram: May I know if the
different Universities are affiliated to
this Council and if not, how the Coun-
cil controls the curriculum of the
different Universities?

Rajkumari Amrit Kaur: The Coun-
-cil is not meant to control. The
Clczluncil is meant to advice the Univer-
sities.

. M. Das: May I know whether
the deliberatxons of the Council are
over and whether any specific stand-
ards for post-graduate medical educa-
tion have been laid down?

Rajkumari Amrit Kaur: There is no
question of the deliberations of 'the
Council being over. The Council has
covered considerable grounds and
valuable suggestions have been put
forward.

Shrimati Durgabali: May I know
whether it is a fact that the Medical
Degrees of certam universities osre
not yet recognised by this Council and
also by the British Medical Council?

Amrit Kaur: Recognition
of Degrees does not come under this
body; that comes under the All-India
Medical Council. Naturally, the
All-India Medical Council will not
acknowledge Degrees that do not
come up to standard.
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INDONESIAN STUDENTS

*2704. Pandit Munishwar Datt
Upadhyay: (a) Will the Minister of
Education be pleased to state how
many Indonesian students have been
studying in Indian institutions with
Indian Government scholarship and in
what subjects?

(b) What is the expenditure of the
Government of India under this
scheme?

(c) Are there any conditions attach-
ed to the grant of stipend, if so, what?

(] Ulye) paSypel STy ke

5 J 1> O & Lawydl (o))
o o s U 2y e e )l
- &S S palad gyl Olows

P Sl JKete
P St Sy
t . PHUGS | (Kai
b ey gl il
4 . L_,..S,T'
SNy o e e

Ly p ity & gn o MF
o K8 e 0 L (] KiggS
¥ S o PR

Yeooe W}‘ » f“", IJ" (u.z\
- 2l g OOl any

- ot Y ()
[The Minister of Education (Maulans.
Azad): (a) Ten Indonesian scholars

have been studying in India in the
following subjects:

Mechanical Engineering 3.
Electrical Engineering 2.
Chemical Technolo, 3.
Economics and Soclology 1.
Arts 2.
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Three scholars have since left India
.after completion of their studies and
the scholarship of one has been can-
.celled due to unsatisfactory progress.

(b) Approximately  rupees sixty
thousand have been incurred so far
-on this scheme.

(e) None.]

dfew sATT 1@ JuTeAVd ;. FI
rarfmr dk W T
faafdl ® q@Es & N qIT )

e ¢ @ feg & feaa

faqrdt gAYAfar & WE wg @R

T w1 A T g !

[Pandit Munishwar Datt Upadhyay:
Do any arrangements for the exchange
of students between India and Indo-
nesia exist? If so, how many stu-

dents have been sent to Indonesia
ang for what subjects?]

iy S Letaipddl 2 ol Uge
S ol & a S e Sal g
§ Uy Sl ey o el
ot QW P S WS el &Y
=R P
[Maulana Azad: The Government of
the Indonesian Republic have expressed
their readiness to invite Indian stu-
dents provided we find any useful
educational material there. But the

Indian scholars have not so far been
sent there.]

qfen v o womaTa
ug w1@T am N w9 a1 ) gw
7 A w @R g

[Pandit Munishwar Datt Upadhyay:
Will this system continue in future as
well or will it stop with the despatch
of the first batch?)

ot e S & ol Uy
L 90 e b e B k] S

o Uy o L e
W S Ry o 5

P da W) g o |
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[Maulana Azad; This is only a four-
year scheme, out of which two years
have alrea passed and two years
more are left. After that it will be
considered whether this system should
be continued or not.]

dfea qAtEwT T JIwW ¢ Naw
faardt B feaqr sNw fer s
7

[Pandit Munishwar Datt Upadhyay:
What is the amount of scholarship
granted to each of the students?]

M ”’ E4d9) 9 ,0 H S,ji U”’n
- 00 635 N 5 Wyady
[Maulana ... Azad: Two hundred

rupees plus some help for tution fees
ete.]

Shri Rathnaswamy: May I know it
any Indian students are given scholar-
ships in lndonesia on a reciprocal
basis.

st SOTRATA WEY@ . WTCAEY H
arcdty faarfaat &1 el fawg 4
& @ wogr arfer execfar far
orar § & ?

[Shri Syamnandan Sahaya: Do the
Indian students in India in any case

get two hundred rupees as monthly
scholarship?]

ks edla IS Tz ol Wy
g 99 & lryy Ul o paam faupil S0
- A e it B el
ST e e ey SY
HoS Jola palas S aape L
oS A eded el ey
KT P | e L6 Yy &ed
- daly M g0 5 3y N

[Maulana Azad: Keeping in view the
present day conditions the hon. Mem-
ber will have to agree that two hund-
red rupees is not a huge amount. We
will have to grant at least this much
amount of money to the students who
would come from foreign countries to
receive higher education here, and
for whom we take the responsibility
of granting them with scholarships.}
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Shri Hussain Imam: Was the amount
given by the hon. Minister for one
Yyear, or for two years?

oS et e & ol Ulye

PR g oo )l -2
- B ) o5 S gy Y
P o e Wl o e

- A 5@
[Maulana Azad: This is a four-year
scheme. A sum of rupees one lakh
to be spent in four years was ear-
marked for it; out of this amount sixty
thousand rupees have already been
spent.]

SANSKRIT BROADCAST

__*2705. Pandit Munishwar Datt
Upadhyay: Will the Minister of Infor-
mation and Broadcasting be pleased to
state what is the monthly output of

Sanskrit broadcast and from which
Stations?

The Minister of State for Informa-
tion and Broadcasting (Shri Diwakar):
The average monthly output of
Sanskrit broadcast from All India
Radio Stations was 70 ftems during
the half year ended 31st December
1950. A list of Stations from which
these broadcasts were made is laid on
the Table of the House. [See Ap-
pendix XX, annexure No. 17.]

Pandit Munishwar Datt Upadhyay:
May I know, Sir, whether in view of
the cultural importance and also in
view of {he emotional response to
traditional association, what steps
have been taken by Government to
get the most suitable sanskrit scholars
for such broadcasts?

Shri Diwakar: They are all suitable,
:‘ri!d only- suitable persons are select-

Pandit Munishwar Datt Upadhyay:
Is there any complaint by any of the
advisory committees of the All-India
Radio that selections made of the
Sanskrit scholars were very defective
in the sense that they had very bad
pronunciation and could not present
their broadcasts well.

Shri Diwakar: Not to my knowledge
so far. As regards’ pronunciation, it
differs, unfortunately, from region to
region. What is good in one region
1s considered rather bad in another
region. Therefore, it is very difficult
}: I?ndall:y say which is good and which

ad.

w:)‘h"'sﬂ,‘u‘?‘_’w
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£ APRIL 1851

Oral Answers 2780

e I KW ‘_’135 R, o u\-l.,éh
P pdn 33 Sy oS | gpae]
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[Giani G. S. Musafir: In the opinion
of the hon. Minister what would be
the approximate number of Sanskrit
knowing people in India?]

&t fawmwT . @ QG § 91«9
ATqAT |

[Shri Diwakar: The present census
will throw light on it.]

Dr. Deshmukh: May I know, Sir, if
the hon. Minister has found out that
Sanskrit spoken correctly by people
of onc province is completely un-
understandable to people in another
province, although the language is the
same.

Mr. Deputy-Speaker: He has already
said so.

Shri A. C. Guha: The hon. Minister
said that the average number of
Sanskrit broadcasts from the stations
of the All India Radio is seventy itcins.
Does this number include reading of
Sanskrit scriptures, or is it in addition
to that?

Shri Diwakar: All are included in
these 70 items.

Shri R. Velayudhan: May I know
whether passages from the Geeta are
regularly recited through the
India Radio; if not, will the hon.
Minister consider it?

Shri Diwakar: Yes. Regularly in
the sense that whenever programmes
are there, they are read.

Shri Sonavane: May I know Sir,
what amount is spent over these Sans-
krit broadcasts and whether the results
are commensurate with the money
spent thereon?

Shri Diwakar: It is very difficult to
assess the results in such cases.

SINDHI SCRIPT

*2706. Shri Sidhva: (a) Will the
Minister of Education be pleased to
state whether any orders have been
issued to Bombay and other Govern-
ments to see that the Sindhi script be
substituted by Hindi script?

(b) If so, when were these orders
issued and on what grounds?

(c) Have Government received any
representations from a large number of
Sindhis objecting to the Sindhi script
being totally removed from the various
languages?

(d) What is the reason for Govern-
ment coming to that decision to issue
such an order?
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(O W) ptaSymel S yhade
Bgl] S a ol - e (o)
O o K 0 oS Bl
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- I e
[See Appendix XX, annexure
No. 18 ] wlhg e &y
O & 2 K o Ml
USSPV JU ¥ X VSN
kbl g G ey (el W
- Sl oy gl NS Gy Ade
= stk gy gpSUpes

daid il ol (55) ! (o)
“dod oy Sy o 8

Wl O cyd Ja ()
S et el S
g‘ c)“ ! e Syl ._sS Urtkelege
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o U o eplel ol
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[The Minister of Education (Maulana
dsad): (a) Yes, but those orders
have since been revised. A copy of
the Press note embodying the latest
decision of the Government of India
to use both Arabic and Devnagari
Scripts is laid on the Table of the
House. [See Appendix XX, annexure
No. 18.]

(b) and (d). The qQuestions do not
arise in view of the latest decision.

ok

(¢) The Government of India have
received a representation from certain
members of the Sindhi Community re-
questing that the Sindhi language may
be written in Arabic script.]
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@ F ag A wrgan g fa
ug fra & &g7 @ fwredl i fadly
F ag gamm o Raxw fear

[Shri Sidhva: Is it a fact that the
Sindhi script was removed before the
Press Note in reply to my question
was issued. I would like to know on
whose bidding it was removed, who-
made this suggestion or made repre-
sentation to this effect?]

dole & adueiyS 1ol Uy
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[Maulana Aszad: This issue came up
before this Government when a very
large number of Sindhis migrated to
Ajmer and settled there and arrange-
ments had to be made for the educa-
tlon of their children. They had
brought books of the prim classes
with them and they were all printed
in the Sindhi script. The local Gov-
ernment adopted that script. After
this a meeting of the ‘Sindhi Sahitya
Parishad’ was held at Bombay and
a resolution was passed in that meet-
ing to the effect that for the future
the Devanagri script should be adopted
for the Sindhi language and a request
was made to the Government to pub-
lish the Sindhi text books in the
Devanagri script for the education of
the Sindhi students. The Government
considered this proposal and after
gving thought to it they arrived at
the decision that the sald proposal
was indeed a good one. and its imple-
mentation would lighten the burden
of educating the Sindhi students. We
have accepted the Hindi language and
the Devanagrl script as the national
hnfuage and the national script of
India and as such the Sindhi students
will certainly have to read Hindi.
Now if they learn the Devanagri script
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while learning their own  mother
tongue, it would be an easy task for
them to learn Hindi as well; and both
the objectives would be achieved side
by side without wasting double time
for it. Therefore the Government
decided to act upon this proposal and
the States Governments too were
directed to act accordingly in their
respective areas. But after this a
number of protests from Sindhi peo-
le against this decision began to pour
fn from the various parts of the coun-
try and it was pointed out that this
was an open violation of the funda-
mental rights which guaranteed the
protection of language and script of
every Indian community. Among
them the Sindhi Language and Script
Association protested most strongly
against the decision and also adopted
a lengthy resolution in this connection
emphasising the fact that the entire
Sindhi literature which was written
during all these hundreds of years,
was in the Sindhi script and now if all
of a sudden this script of the Sindhi
language was changed the result would
be that the new generations would
remain totally ignorant about this old
literature and in this way a wall of
ignorance would be created between
them and the old Sindhi literature.
The motive underlying the decision of
the Government was not to impose a
script on Sindhis against their will
The Government have accepted this
fundamental principle that the Sindhis
alone have a right to take any decision
with respect to the script of their
language, and the Government would
not tolerate it even for a single minute
that some script would be imposed
upon them. he Government had
thought that the Sindhi Sahitya
Parishad represented the majority
opinion of the Sindhis. But now if a
section of the Sindhi community is
against this decision and is in favour
of the Sindhi script, all that the Gov-
ernment could do is to accept both the
scripts for the Sindhi language. The
children whose guardians want them
to get educated through the Devanagri
script may' be tamght Sindhj #f the
Devanagri script and for those whose
guardians  favour Sindhi  script,
arrangements should be made to teach
them in the Sindhi script. Arrange-
ments for the second script can only
be made in schools when at least forty
student express their desire to receive
education in that particular script. The
Central Advisory Board of Education
has approved this very principle with
regard to the question of language and
script. For the present this very

:{:ct’em will be adopted for Sindhis

Nevertheless, the arrangements can-
not last for long. The Government
expects that within the next two or
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three years the Sindhis of India will
have a full chance to arrive at a well
balanced decision after considering all
the aspects of this important problem.
On the other hand the Government
too will come to know as to how
many of them want to get their
children educated through the Sindhi
script and how many through the
Devanagri script; and then it would
be easy for us to arrive at a final
decision in this connection.]

st fowwr : @ dfcoiwd TR
R ® AT F AT g8 T v
g BffT | AT g W ag
aow § fr o e aiy aw
fafedl Y O fge wwe Tt
v & 81 e g am afr
AN Y AR T WA o St

R 3N fear s 3 AQ4F farw
Liacd]

[(Shri Sidhva: I do not want to say
anything more after this satisfactory
explanation, but is the hon. Minister
aware of the fact that the Govern-
ment of Bombay do not allow the
Sindhis to use both the scripts. If it
is a fact, then have the Government
of India directed them to the effect
*hat both the scripts should be used?]
Wil O sy : olff Ulye

Sl Sar § NS By gy d

&S sl -2 UL S ey
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[Maulana Azad: The Government of
Indja have sent .directions to the
States Governments after the press
note was issued. It is hoped that the
States Governments would act accord-

ing to the instructions that have been
given to them.]

dfex wrogw owt: w7 g A
oft & fe &7 teor § fF qw
wfrmT 3 forw & s fanft fofe
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fanft WYt fofr < 2rft o7 werle
T waent ¢ ?

[Pandit Balkrishna Sharma: Sir, is it
a fact that in the year 1872 some Com-
missioner had invented this t
which is now known as Sindhi script?
Is it not a fact that History does nof
mention the fact that there was anye
thing like the Sindhi script?]

Mr. Deputy-Speaker: The qucstion
hour is over.

Short Notice Questions and Answers

ELECTORAL ROLLS FOR RURAL AREAS IN
DELHI

Shri J. R. Kapoor: Will the Minister
of Law be pleased to state:

(a) whether the attention of Gove
ernment has been drawn to the news
appearing in the Evening News of the
Hindustan Times dated the 20th March
1951 and in the Indian News Chronicle
dated the 21st March 1951 that the
Chief Commissioner of Delhi has
ordered that the electoral rolls for the
rurpal areas of Delhi State for the next
general elections will be published
only in Urdu;

(b) whether the above news item is
a correct statement of fact, and if so,
what are the reasons for the aforesaid
rolls not being published in
which is the official language of the
Union; and

(c) what is the policy of the Gov-
ernment with regard to the language
of the electoral rolls for the next
general elections in Part ‘C’ States?

The Minister of Law (Dr. Ambed-
kar): (a) and (b). The two news
items referred to in the questinn relate
to elections to the District Board of
Delhi and have nothing to do with the
general elections to Parliament. The
electoral rolls for Delhi for the en-
suing general elections to the House of
the People have in fact been published
in three languages, viz. English, Hindi
and Urdu.

(¢) Under Rule 6 of the Representa=-
tion of the People (Preparation of
Electoral Rolls) Rules, 1850, the-
language in which the electoral rolls
in respect of a State are to be prepared
is to be decided bf' the Election Com-
mission. Generally, the rolls have
been prepared throughout the country
in the regional languages only, but in
certain bi-lingual areas in some of the
States the Commission has directed
the preparation of the rolls in an addi-
tional language also.

Shri J. R. Kapoor: Do I take it that
the electoral rolls of the rural areas
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of Delhi with regard to the next
General Elections are being published
also in English?

Dr. Ambedkar: Which rural arca
and for what purposc?

Shrl J. R. Kapoor: For the General
Elections in the rural areas of Delhi.

Dr. Ambedkar: For the General
Elections to Parliament they are

nted in the regional language, as I
ust now said. Where the area is a
composite area it is published also in
some additional language.

Shri J. R. Kapoor: May I know whe-
ther with regard to the electoral rolls
for the next General Election to
Parliament the electoral rolls relating
to the rural areas of Delhi State are
f:ing to be published in English also

addition to Hindi and Urdu? 1If so,
will the hon. Minister be pleased to
state how many ple are there in the
rural areas of lhi State who know
English only?

Dr. Ambedkar: It i{s not published
in Enfllsh only. It is ublished in
three languages. As I said, the elec-
toral rolls in Delhi for the en=uing
General Elections to the House of the
People have in fact been published in
three languages—English, Hindi and
Urdu. Any voter may pick up any
rarticular roll with which he is famil-
ar.

Shri J. R. Kapoor: What was the
language of the electoral rolls of the
gelhi’ State in the last General Elec-

ons?

'Dr. Ambedkar: It must be the
wegional language and so far as I
remember the old rule was also the
Same as now.

Shri J. R. Kapoor: What was con-
sidered to be the regional language at
the time of the last General Election
in the Delhi rural area?

Dr. Ambedkar: I am not quite
familiar: probably it might have been
Urdu. There is now an improvement.

Shri Hussain Imam: Is it a fact that
there are no rural and urban consti-
tuencies separately in the State of
Delhi?

Dr. Ambedkar: I am not sure. I
have not seen the constituencies as
framed by the various committees that
were appointed by this House.

a5 N ww . s A &
fear forg god T § wf & 9%

7z gfagt oM, ag FAdt ey gefr ?
[Seth Govind Das: What are the
languages other than the local langu-
ages in which these lists would be pub-
lished at different places?]
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Dr. Ambedkar: I must have notice
of it. So far as I remember when 1
was answering a question by Mr.
Anthony similar to the onc now put I
think I said that so far as Bombay
was concerned English was also used
for the purpose of preparing them. If
I remember correcily I said it was so
in the case of some other areas also
such as Bangalore in Mysore State. I
am not sure at the moment. I am
speaking from memory.

Shri Dwivedi: Sir, on the 29th March
I submitted a short notice question in
the Notice Office in the morning and
although the Deputy Minister of
Defence was rcady with his reply the
question was not replied to. But in
answer to an oral question from Sidhva
a statement was made by the Minister.
I want to know before I put my pre-
sent short notice guestion why my pre-
vious short notice question was not
accepted on that day when the Deputy
Minister’s reply was ready.

Mr. Deputy-Speaker: Ordinarily
when short notice questions are put it
is left to the convenience of the Min-
isters concerned to accept or not. The
Stpeaker goes through the question and
if it is in order he asks the hon. Minis-
ter concerned to take his own time to
reply it. I do not think it is proper
to ask why an hon. Member’s question
was not accepted and another Mem-
ber’s question was accepted. Probably
since there were more than one Mem-
ber interested in the question the
Minister made up his mind to answer
the oral question when it came up
the second time. I think it is enough
if the Member's question is answered
now.

I find in the order paper that there
are two questions on the same subject.
the other one in the name of Mr.
Sidhva. Both the Members may read
their questions, so that the hon. Minis-
ter may answer them together.

UNIDENTIFIED AIRCRAFT OVER DELHI

Shri Dwivedi: Will the Minister of
Defence be pleased to refer to the
statements made by the Deputy Minis-
ter, Defence, on the 29th and 30tk
March, 1951 on the subject of the flight
of an unidentified aircraft over Delhi
on the 29th March, 1951 and state if
there is any further information in
this connection in the possession of the
Ministry of Defence which can be
placed before the House?

The Minister of Defence (Sardar
Baldev Singh): Very little additional
information is available. The aircraft
in question has not been reported as
landing in Indian territory. The
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alrcraft was flying over Delhi for ap-
proximately 3 to 5 minutes. The pre-
cise height at which it was flying can
only be roughly estimated as between
18,000 and 40,000 ft. and it was un-
doubtedly changing height during its
circling over Delhi. When it was ob-
served, the Air Force Control tried to
contact the unidentified aircraft by
radio telephony but contact was not
established. The aircraft itself was
not emitting any radio signals on the
frequencies in use and as neither its
call-sign nor wave length was known,
contact was not possible.

Certain Vampire aircraft which were
circling in the region of 4,000 ft. at the
time in the course of exercises were
instructed by radio telephony to in-
vestigate. The aircraft accordingly
climbed towards the unidentified air-
craft which may have also increased
its height possibly on intercepting the
instructions given to our aircraft. Its

level speed was comparable to the:

speed of our own aircraft. Our air-
craft were still climbing and some
6,000 ft. below it as it made off in
a south easterly direction. It is not
possible to state for how long it main-
tained this south-easterly course.
Since vur aircraft had already been in
the air for some time and were due
for refuelling, they asked for and
were given instructions to return.

From the vapour trail left behind and
the visual observations of our pilots
it is believed that the aircraft was a
single-engined plane, probably of the
Fighter type. Markings could not be
observed on account of the distance.
It is not possible to say definitely whe-
ther it was a Piston engine or a Jet
alrcraft. Unless our planes are fitted
with long range tanks, they would not
be able to follow up another plane of
similar performance so etiulpped. The
vapour trail emitted by the aircraft s

ble under certain conditions de-
pending upon meteorological conditions
and the type of exhaust and certain
other features of the aircraft. All
other A. F. Stations were informed but
the aircraft does not appear to have
been sighted again. .

UNIDENTIFIED AIRCRAKT OVER DELHI

Shri Sidhva: Will the Minister of
Defence be pleased to refer to the
statements of the Deputy Minister of
Defence made on the 29th and the
36th March, 1951 regarding Dt:g?t of
an unidentified aircraft over and
state whether the international law on
the subject permits the flight of the
aircraft of one country over the terri-
tory of another country without the
permission of the latter country?
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The Minister of Defence (Sardar
Baldev Singh): Except in accordance
with international or special under-
standings or permits, the aircraft of
one country cannot fly over another
in accordance with international law.

Shri Dwivedi: In view of the fact
that we have acknowledged the
superiority of the unidentified plane,
I want to know what steps Govern-
ment propose to take in the direction
of equipping our Air Force with the
latest types of aeroplanes so that they
may be able to cope with instances
like this?

Sardar Baldev Singh: Such steps as
are possible are being taken.

Shri Syamnandan Sahaya: Is there
any reagon to believe that the plane
was really flying from West to East
Pakistan? If so, were . any enquiries
made about it from the Pakistan Gove
ernment?

Sardar Baldev Singh: There is no
reason to believe that the plane was
flying from West to East Pakistan.
Whenever Pakistan wants to fly their
aireraft over Indian territory they ask
for permission.

Prof. K. T. Shah: What are the
remedies provided under internationat
law in the case of those aircraft which
violate the law and fly without permis-
sion on our territory? Under the inter-
national law there are certain remedies
provided such as, for instance, the
unauthorised aircraft can be shot down.
Would the hon. Minister be pleased to
Stladt:d ?whether such remedies are pro-
v

Mr. Deputy-Speaker: It i3 a general
uestion as to what are all the steps

at can be taken under international
law. The hon. Member may ask if any
particular step was or was not taken
or if any steps were taken at all. The
rules in this regard need not be asked
on the floor of this House.

Prof. K. T. Shah: Further I would.
like to ask, whether, in view of the’
fact that a statement on foreign policy.
was made by our Prime ter on.,
the day preceding the day on_ which
the aircraft flew, the hon. Minister
finds any connection between the flight
of the unidentified aircraft and the
Prime Minister’s statement on foreign
policy? .

Shri Kamath: Have Government
contacted any of the foreign embassies
or Missions in Delhi with a view to

whether their Govern-
ments have any knowledge of it?

Sardar Baldev Singh: As I have al-
ready stated in my reply the enquiries
show that there is no trace of this
aircratt. s
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Shri Kamath: Did the Government
contact the foreign embassies in Delhi
to ascertain whether they had any In-
formation about it?

Sardar Baldev Singh: This enquiry
was made both in our country -and
such countries from where we have
been able to collect this information
and our enquiries go to show that
there is no trace of this alrcraft.

Pandit Munishwar Datt Upadhyay:
What is the highest altitude at which
our plane can fly and whether............
(Interruptions).

Mr. Deputy-Speaker: It will not be
in the public interest to answer that.

Shri Joachim Alva: Is it a fact that
the British Government have two lists
of armaments—a list of disclosed and
another list of undisclosed armaments
and from the undisclosed list either
Pakl:‘t?n or India can get their arma-
men

Shri J. N. Hazarlka: May I know
whether it is not a fact that the
mysterious plane was ﬂi'lng for half
an hour and yet the Indlan Air Force
had no knowledge of it?

Sardar Baldev Singh: The aircraft
was ing over Delhi from three to
five minutes. This is the information
at our disposal. As soon as this air-
craft was sighted immediate steps were
taken to chase it.

Sardar Sochet Singh: If it is in the
public interest to disclose, may I know
what is the maximum range of our
ack-ack guns?

Singh: I

Sardar Baldev 5 am sorTy
it is not in the public interest to dis-
close it.

Dr. Ram Sub Simgh: Is it a fact
that such unidentified aircratt have
flown over this country several times
in the past?

Sardar Baldev Siagh: This is the
first occasion when an aircraft of an
unknown country has flown over Delhi.
May I add for the information of hon.
Members that I have received several
letters wherein people have stated that
it was not an aeroplane at all. But
our Air Force have confirmed the fact
ﬁxl::l this was definitely an unidentified
plane.

8hri R. K. Chaudhuri: May I know
it we are not competent to shoot down
a glane which is not identified and has
not got the permission of our Gov-
ernment to fly over our territory?

Sardar Baldev Siagh: The position is
that if an identified or unidentified
plane flies over our country without
permission we have got every right to
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shoot it down, if it does not obey our
instructions. In this rartlcular case
we tried to contact this aircratt and
no response was possible.

/s M w: T sl
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[Seth Govind Das: The hon. Minister
has just now stated that no arrange-
ments for checking the flight of such
aeroplanes exist in this country today.
I like to know whether any such ar-
rangements are being taken whereby
the flight of such aeroplanes could be
checked?]
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[Sardar Baldev Simgh: Yes. Sir, the
Government have many such devices
by help of which the flight of such
a‘ can be checked. But sufficient

nds are required for installin% such
devices and as soon as we would get
mogey]. such arrangements would be
made.

8hrl Somavane: Is it a fact that the
Government of India, and pnrﬁcula&
the Defence Depariment allowed
unidentified plane to fly over Delhi
with a view to getting the Demands
passed in this Parliament?

Mr. Deputy-Speaker: Order, order.

Shri Radbelal Vyas: May 1 know
why instructions were not given im-
mediately to shoot down this unidenti-
fled plane?

Mr. D?nb-sm To shoot f{t
down? Now it is too late.

Sardar Baldev Simgh: Sir, as I have
already stated, as soon as this plane
was sighted our Air Force people tried

contact the aircraft, but in spite of

eir best efforts they did not get any
response from that aircraft.

Shri Dwivedi: May I know if the
same unidentified plane flew back from
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the south-easterly direction towards

the north again?

Sardar Baldev Singh: No, we have
no such information.

Shri Hussain Imam: May I know
whether it is not one of the duties of
our aeroplanes when they are flying
to find out if there is any intrusion and
why they should have waited for in-
structions from the ground? It should
have been their primary duty.

Sardar Baldev Singh: I do not
understand the hon. Member’s ques-
tion. As I have already stated, as soon
as it was sighted. instructions were
fmmediately issued.

Shri Hussain Imam: May I know
whether it is a fact that this plane
was visible over the Delhi area for
more than twelve minutes according
to eye witnesses, whereas the infor-
mation that the hon. Minister has given
is different?

Mr. Deputy-Speaker: Are we cross-
examining the Minister? He has said
it is only flve minutes or so.

Pandit Malaviya: Did the Deputy-
Minister of Defence make a statement
that our planes were flying at a height
of 17,000 feet when this plane was first
seen and, if so, was that correct, or is
the statement made by the hon. Minis-
ter today, that they were at a hight
of about 4,000 feet, correct?

_ _The Deputy Minister of Defence
(Major-General Himatsinhjl): The
statement of the hon. Member is in-
gorrect. I said that our planes were at
a height of 4,000 feet while the other
plane was flylng over 17,000 feet.

Pandit Kungru: The hon. the Defence
Minister has not told us why the un-
fdentified glane was not fired at. He
has only told us that it was not possible
;gr our planes to contact and identify

Mr. Deputy-Speaker: s {t necessary
t& pursue this matter.

WRITTEN ANSWERS TO QUESTIONS

UNDER-TRIALS

*2707. Seth Goviad Das: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of under-trials who
remained in lock up in Delhi for more
than a week during the year 1950; and

(b) the steps, if any, which are being
taken to minimise such period of
detention without trial?
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The Minister of Home Affairs (Shrl
palachari): (a) There were 5243
cases in which under-trial prisoners
were kepi for more than one week
during the year 1950. In all cases ex-
cept the most petty ones it is impossi-
ble to go through the legal procedure
prescribed by law for the trial of
accused persons within one week.

' (b) Besides the rules laid down in
the Code of Criminal Procedure in-
structions have been issued from time
to time to investigating and prosecut-
ing officers so as to reduce inves
tion and under-trial confinement to
minimum and to speed up investiga-
tion and trial.

COMMITTEES

*2708. Shri A. C. Guha: Will the
Minister of Finance be pleased to state:

(a) the names of the committees sat
up by the Government of India during
the year 1049-50; and

(b) the purposes of these commit-
tees?

The Minister of Finance (Shri C. D.
Deshmukh): (a) and (b). A statement
is laid on the Table of the House [See
Appendix XX, annexure No. 19.]

FOREIGN STUDENTS STUDYING IN INDIA

*2709. Shri Balmiki: Will the Minis-
ter of Education be pleased to state
the countries whose students are study-
ing in India since 1949?

The Minister of Education (Maulams
Asad): A statement is glaccd on the
Table of the House. [See Appendix
XX, annexure No. 20.]

PREVENTIVE DETENTION ACT

*2710. Shri Rathmaswamy: (a) WD
the Minister of Home Affairs be pleas-
ed to state how many persons engaged
in business were detained under the
Preventive Detention Act of the
Centre? v

(b) What are the specific charges
under which they were arrésted?

The Minister of Home Affairs (Shrl
Rajagopalachari): (a) and (b). I lay
on the Table of the House¢ a statement
giving the information asked for [See
Appendix XX, annexure No. 21.)

CANTONMENTS

*2711. Shri Raj Kaawar: Wil the
Minister of Defemce be pleased #o
state:

(a) whether there is any propossd
to cede certain cantonments to thelr
adjoining municipalities for purposes
of civil administration;
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(b) it so, their names and the pro-
bable date by which this proposal is
Ukely to materialise; and

(c¢) what steps Government propose
%0 take to introduce a larger
measure of popular representation in

d to the civil administration of
the remaining cantonments?

The Minister of Defence
Baldev Singh): (a) No.

(b) Does not arise.

(Sardar

(c) No such steps are under contem-
tion at present. Government |is,
ever, awaiting the report of the
Central Committee on antonments
is competent to consider such
questions.

Homa@oratnic EnNquiry COMMITTEE

*2712. Shri 8. C. Samamnta: Will the
Minister of Health be pleased to refer
to the answer given to my starred

uestion No. 767 asked on the 8th

mber, 1950 and state whether any

further action has been taken to im-

ment the recommendations of the
oeopathic Enquiry Committee and

the resolutions unanimously adopted
bty the third Health Ministers’ Confer-
ence held in August-September 19507

The Minister of Health (Rajknmari
Amrit Kaur): The views of the Medical
Council of India have been invited on
the resolution adopted by the Third
Health Ministers’ Conference regard-
Ing the recommendations of the
Homoeopathic Enquiry Committee. The
views of the Councll are awaited.

NEWSPAFERS AND PERIODICALS

*2713. Shri Deogirikar: (a) Will the
Minister of Information and Broadcast-
ing g:. plfeuscd to stated thtf_-1 }otal
number of ncwspapers an riodicals
in Indian Union, Staslte-wise'.Pe

(b) What are the languages in which
they are published?

The Minister of State for Informa-
tion and Broadcasting (Shri Diwakar):
(a) and (b). Information from all the
States is being collected and will be
placed on the Table of the House.

[INFORMATION OFFICERS

*2714. Shri Jagannath Das: (a; wil
the Minister of Information and =
easting be pleased to state the number
of Information Officers in charge of
departmental Publicity in English in
the Press Information Bureau 1940,
1045, 1048, 1949 and 19307

(b) What was the number. of officers
in charge of Hindi, Urdu, Tamlil,
Bengall, and Gujerathi publicity during
these years?
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The Minister of State for Informa-
tion and Broadcasting (Shri Diwakar):
(a) and (b). A statement is placed on
the Table of the House. [See Ap-
pendix XX, annexure No. 22.]

-
EXTERNAL AND INTERNAL NEWS
PUBLICITY

»2715. Shri Jagannath Das: Wil
the Minister of Information and
Broadcasting be pleased to state the
expenses incurred by the All-India
Radio during 1948, 1949 and 1950 for
external and internal news publicity?

The Minister of State for Informa-
tion and Broadcasting (Shri Diwakar):
Tt is presumed the hon. Member means
‘news broadcasts’ when he says ‘news
publicity”’.

A statement showing the expenses
incurred by All India Radio during
1948-49, 1949-50 and 1950-51 on exter-
nal and internal news broadcasts is
placed on the Table of the House. [See
Appendix XX, annexure No. 23.]

ARMED FoRCES INFORMATION WING OF
PRrEsg INFORMATION BUREAU

*2716. Shri R. Khan: (a) Will the
Minister of Information and Broad-
casting be pleased to state the strength
of the staff of the Armed Forces In-
formation Wing of the Press Infor-
mation Bureau in 1948, 1949 and
1950 and the expenditure involved?

(b) Are there any branches of
the office in India?

(c) If so, where are they and what
is the strength of the staff?

The Minister of State for Informa-
tion and Broadcasting (Shri Diwakar):
(a) A statement is placed on the Table
of the House. [See Appendix XX, an-
nexure No. 24.7

(b) No.
(c) Does not arise.

A.LR. STATION AT MADRAS

*2717. Shrl Sanjivayya: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether it is a fact that the
Government of India bave decided
to build a_new building to house the
All India Radio Station at Madras;

(b) if so, where and at what cost;
and
(c) whether any objections have

been raised by the Madras Corpora«
tion or others?

The Minister of State for Informa-
tion and Broadcasting (Shri Diwakar):
(a) and (b). The matter is still under
the consideration of Government.

ot (¢) None that Government are aware

.
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‘S(:nounsnn»s 10 HARIJAN CONVERTS

2718, Shrl A. Joseph: Will the
;lgxt:;ster, of Education be pleased to

¢a) whether it is a fact that Govern-
ment issued a Circular to the various
States Governments asking them to
accord the same educational facilities
to the students of Harijan converts
to Christianity, as enjoyed by the
Scheduled Castes; and

(b) if so, whether the Government
of India would give scholarships to
Harijan converts from the funds
allotted for scholarships for the year,
1950-51?

The Minister of Education (Maulana
Asad): (a) The Government have is-
sued a circular letter to all State Gov-
ernments suggesting that the admini-
strative practice in force before the
26th January 1950 by which special
educational privileges were given to
Backward Christians, may continue to
be followed.

(b) Harijan converts are eligible for
scholarships meant for Backward Clas-
ses other than Scheduled Castes and
Scheduled Tribes provided the State
Governments concerned certifles them
as an educationally backward class in
relation to their State.

AN'rmco,ou)axs-r

*2719, Shri 8. €. Samanta: Will the’

Minister of Education be pleased to
state whether any foreign Anthropo-
logist has availed of the fellowship of
Rs. 500 per month offered by the
Government of India?

The Minister of Education (Maulana
Azad): Yes, Sir.

PRrerFaB. HOUSING SCHEME

. %2720. Shri Kamath: will  the
Ntl::elster of Health be pleased to
state:

(a) whether Government have con-
red the unanimous resolution of
the Standing Finance Committee
adopted at a meeting held on the 7th
February 1951, under the chairman-
ship of the Finance Minister that the
t ical advice on the basis of which
the Prefab. Housing Scheme was
embarked upon was tendered in an
irresponsible manner, and ur the
Government to, consider imm tely
the question of fixing responsibility
for the incompetent technical advice,
du;t'o:ieived at all stages of the venture;

(b) lf so, what decision has been
taken?
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The Minister of Health (Rajkumarl
Amrit Kaur): (a) Yes.

(b) In the opinion of Government
there is no necessity for any further
or specific enquiry on the lines sug-
gested by the Standing Finance Com-
mitiee as Government are already in
possession of all the relevant facts in
connection with the Factory. Govern-
ment are considering how best to use
the Factory and save the legal position
in regard to it.

Coau BeLr N UP.

*2721. Shri Krishnanand Rai: (a)
Will the Minister of Natural Resources
and Scientific Research be pleased to
state whether recently any coal belt
in the Uttar Pradesh has been dis-
covered by the Geological Department
of the Government of India?

(b) If so, in what regions has the
coal deposit been found and what is
the estimated standing reserve of coal
in the region?

(¢) By what time do Government
propose to start working colllery in
this region?

The Minister of Natural Resources
and Scientific Research (Shri Sri
Prakasa): (a) and (b). The Geologi-
cal Survey of India report that no new
coal belt has been discovered
rccently in  Uttar Pradesh. The
cogl fleld near Kota, Singrauld
Estate in Mirzapur District, tho
existence of which has been known
for many years, was however, investi-
gated by them in detail with the help
of bore holes during the field seasons
of 1948-49 and 1949-50. The results
showed that the standing rescrves in
the Kota Coal fleld would be of the
order of 2,500,000 tons, of which the
workable deposits are at present esti-
mated to be 500,000 tons.

(¢) It will be necessary to carry out
further prospecting before actual min-
ing operations can be planned. The

Geological Survey of India have been
asked to carry out the necessary prose
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REQUISITION OF LAND IN BIBAR

[*2722. Shri Oruson: (a) Will the
Minister of Defence be pleased to
state the names of those villages of
Ranchi District in Bihar, where land
was requisitioned for military pur-
poses during the War period?

ib) Was any compensation or rent
pald for this land that was requisi-
tioned for military purposes in the
Ranchi District during War days?

(c) It not, how much compensation
or rent remains to be paid?

(d) Will Government be pleased to
furnish a detailed separate account of
the same?]

The Minister of Defence (Sardar
Baldev Singh): (a) to (d). A sum of
Rs. 22,37,583 has so far been paid, and
-& balance of Rs. 1,24,600 remains to be
rid, in respect of compensation or rent

or land requisitioned for military pur-
poses in Ranchi District. A detalled
statement giving the names of the
villages where land was requisitioned
and the amount of compensation or
rent paid and still outstanding, in the
-case of each village, is laid on the
Table of the House. [See Appendix
XX, annexure No. 25.]

FIrMs OPERATING IN INDIA

*2723. Shri Joachim Alva: (a) Will
the Minister of Finamce be pleased to
- state whether Government are aware
of the importance of the following
firms operating in India and for how
~gnany years they have operated in
this  country with head-quarters
-either at Bombay or Calcutta:

(1) Standard Vacuum Ofl Co.;

(2) General Motors (India) Ltd. ;

(3) Ford Motor Co. of India Ltd. :

(4) Caltex (India) Ltd. ;

(5) Imperial Chemical Industries
(India) Ltd. ;

(6} Im(ferial Tobacco Co. of Indin
Ltd.;

(7 J. Walter Thompson Co.
(Eastern) Ltd. ;
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(8) Burma Shell Ofl Storage and
Distributing Co. Ltd. ;

(9) India Tyre and Rubber Co. of

India .

(10) Firestone Tyre and Rubber Co.
of India Ltd. ;

(11) Volkart Brothers ;
(12) Rallis India Ltd. : and
(13) Lever Brothers?

(b) What have been the gross and
net earnings of these firms during the
past ten years ending 1950-51?

(c) What is the number qf foreign
and Indian executive officers in the
above-mentioned companies especially
of those drawing a salary of over Rs.
1,500 per month?

(d) Are Government aware that
discrimination is being exercised by
almost all these firms in their opera-
tions in India as against their opera-
tions in European countries?

(e) If the answer to part (d) above
be in the affirmative, do Government
propose to draw the attention of the
managements of these companies that
a fair number of appointments in the
shape of executives in these concerns

are held by Indians, if not most of
them?

The Minister of Finance (Shri C. D.
Deshmukh): (a) The Government are
aware that all these are important and
well-established firms.

(b) The information is not readlg
available with Government. But all
these concerns are limited companies
and their balance sheets are submitted
to the Registrar of Joint Stock Com-
g:rnies and are available to large num-

of shareholders. Besides, the pro-
ceedings of their annual general meet-
ings are usually published in the news-
papers and an account of their acti-
vities is given in these.

. (¢) Government have no informa-
on.

(d) No, Sir.
(@) Does not arise.

EXPEXDITURE ON INDIAN INTERNATIONAL
ENGINEERING EXHIBITION

2724, Shri Ramaswamy Naidu: (a)
Will the Minister of Natural Resour-
oes and Scientific Research be pleased
to state the total expenditure incurred
in respect of the Indian International
Engineering Exhibition held in Delbi
recently (i) by Government; and (if)
by the Exhibition Committee?

(b) What was the rental received
from the various exhibition stalls,
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shops, holels and pleasure establish-
ments?

(c) What was the number of visitors
to the Exhibition and the amount
collected as entrance fee?

(d) How many foreign countries
participated in the exhibition?

The Minister of Natural Resources
and Scientific Research (Shri Sri
Prakasa): (a) The total expenditure
incurred in respect of the Indian Inter-
national Engineering Exhibition is ap-
proxirngately Rs. 103 lakhs. No ex-
penditure was Incurred by Govern-
ment except that steel required for the
purposes of the Exhibition was given
on loan to the Indian National Com-
mittee who were the organisers of the
Exhibition.

(b) About Rs. 5 lakhs.

(c) The total number of vistors in-
cluding those admitted free was about
12:25 lakhs and the amount collected
as entrance fee was Rs. 1,80,000

(d) 22 countries participated in the
Exhibition. Out of these 14 were re-
resented by their National Commit-
s, and 8 through their local agents.

INK MANUFACTURING PLANT

2725, Shri Ramaswamy Nalda:
Will the Minister of Natural Resour-
::l t?t‘el Scientific Research be pleased

state:

(a) whether there is an ink manu-
facturing plant attached to the Nation-
al Physical Laboratory?

(b) what kind of ink is manufac-
tured there;

(c¢) what is the quantity produced
and what is its value; and

(d) what is the net profit and what
is the percentage of profit to the
capital invested?

The Minister of Natural Resources
and Sciemtific Research (Shri Sri
Prakasa): (a) Yes, Sir. The plant is
located in the premises of the National
Physical Laboratory, Delhi, but is not
a part of the Laboratory as such.

(b) So far we have produced News-
print ink, duplicating ink and postal
p cancel ink.

(c) The quantity and value of
various categories of inks manufactur-

2 APRIL 1851

Written Answers 2804

ed uptil 31st January 1951 on an ex-
perimental scale, are as follows:

Type Quantity  Value
Lba, Ra,
(i) Postal stamp
oancelling ink 42,000 36,750

i) Duplicatin,
@ in£ 8 13,000 24,780

ii) Rotary News-
) pﬁnt’;nk.ew 12,500
74,030

20,000

76,000

(d) It is t&o early :,retc.d 1:: tfalcuh:
these percentages as production,
far, ha‘s)ebeen on an experimental scale
in a pilot plant.

OCCUPATION OF PRIVATE BUNGALOWS »Y
MILITARY AUTHORITIES

¢2796. Shri Kamath: Will the Minis-
ter 20! Defence be pleased to state:

whether it is a fact that the
Mi a%an Authorities at Pachmarhd,

Madhya Pradesh, have used a_ bu
lowhgf one, Seth Ghulam Ali, nﬂ
housing one of their officers without

the permission of the owner;

(b) wheth:rhlt lf\li a factedthat the
said Seth Ghulam served a n
on the Military Authorities and the
Cantonment Board for wrongful occu-
pation of his bungalow;

(c) whether it is a fact that, during
the riod of occupation the
bunga?:w by the Military Authorities.
no rent was paid to the owner;

(d) whether Government propose
to enquire into the matter?

The Minister of Defence (
Baldev Siagh): (a) and (b). Ab
low belongl.nf to Seth Ghulam
which was hired by the Cantonment
Board was taken over, on
vacant by the military authorities
the tﬁermlssion of the authorised agent
of the owner. The owner also
his verbal consent later, but sul
quently addressed a letter to the Can-
tonment Board protesting against the
transfer of the bungalow from the
Cantonment Board to the local mili-
tary authorities.

(¢) and (d). The rent has not been
paid since a lease agreement had to be
drawn up with the owner. The matter
has since been satisfactorlly settled,
and a lease is being drawn up and pay-
ment of dues will thereafter be made.
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CENTRAL INTELLIGENCE BUREAU

+2727. Shri Kamath: Will the Minis-
x t:f Home Affairs be pleased to

(a) whether Government annually,
or periodically, deputes officers of the
Central Intelligence Bureau for train-
ing in Scotland Yard in the UK. or
with the Federal Bureau of Investiga-
tion in the U.S.A. ; and

(b) i£ so, the number
thus trained so far?

lsjamhclt::l;’t (H ()’ml?l Alhlni (SI“}

: (a) No one is sen

periodically or annually for training in

countries. Only when some

al training is considered neces-
sary, is an officer sent.

(b) One.

BHAKHRA AND NANGAL PROJECTS

*2728. Sardar Ranjit Singh: Will
ral rees

the Minister of Natu
“a-.lh&:lenﬂﬂc Research be pleased to

of officers

(a) an estimate of water for irriga-
ton which will be allotted to PEPSU
from Bhakhra and Nangal Projects
and the area in PEPSU that will be
irrigated from these projects; and

(b) what amount the PEPSU
Government has contributed or will

contribute in order to get water from
these projects?

The Minister of Natural Resources
amd Sclentiic Research (Shri Sri
Prakasa): (a) ‘The matter is under
consideration of the Bhakhra Control
Board in consultation with the parti-
cipating Governments.

(b) The contribution of P.EP.S.U.
towards the Bhakra Nangal Projects
is at present under consideratigp.

GOVERNMENT SERVICE RULES

« *2729. Shri Sidhva: (a)
Minister of Home Affairs be pleased
to state whether there are Govern-
ment service rules that a Government
m during service or after

ent cannot join any private
concern?

(M) If so, has any employee,
during the last three years, joined
any firm? .

Wil the

The Minister of Home Affairs (Shri
Rajagopalacharl): (a) Under existing
rules Government servants are pre-
cluded from taking up any other em-
ployment while they are in service or
during ordinary leave or leave pre-
paratory to retirement, save with the
previous permission of Government or
of the appointing authority.
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Officers of the Central Services Class
I and of the All-India Services are
precluded for two years after their
retirement from accepting without the.
previous sanction of the Government
of India any commercial employment
in India or elsewhere or any employ-
ment under a Government, local autho-
rity or corporation outside India.

(b) Yes. Some officers have been
permitted to do so during leave pre-
paratory to retirement or after retire-
ment, and presumably have Jjoined
certain firms.

In one case the services of an All-
India Service officer still in service
have been lent for a limited period to
a shipping concern in which Govern-
ment is interested.

Basic EDUCATION

#2730. Shri Kannamwar: Will the
Ntmt‘éswr of Education be pleased to
state:

(a) whether Government have ac-
cepted basic education as the founda-
tion of our educational system as
stressed by the 7th All India Basic
Education Conference recently held at
Sevagram; and

(b) what kind of aid Government
propose to give to the plan chalked
out by the All India Basic Education
Conference for starting a  rural
University?

The Minister of Education (Maulana
Azad): (a) Government have generally
accepted the Basic System of Educa-
tion as approved by the Central Ad-
visory Board of Education. The prin-
ciples of Basic Education enunciated
at the Tth All-India Basic Education
Conference will be examined when
detailed reports are received.

(b) No plan of a Rural University
was chalked out at the All India Basic
FEducation Conference although the
question was discussed at length.

MUNICIPAL COMMTIITEE, AJMER

*2731. Shri Asawa: Will the Minis-
ter of Health be pleased to state:

(a) why the Municipal Committee
of .Ajmer has been reconstituted into
a 'body of nominated members: when
it is proposed to hold fresh elections
shortly; and

(b) on what basis the names of the
newly nominated persons have been
selected?

The Minister of Health (Rajkumari
Amrit Kaur): (a) Pending elections
on the basis of adult franchise the
Ajmer Municipal Committee has been
reconstituted as a nominaied body

2806
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with a view to filling up existing vacan-
cies on it, and making it more repre-
sentative of public opinion and also
in the interest of efficient work.
Flections are expected to be held by

July.

(b) Persons considered suitable by
the Chief Commissioner and who could
be depended upon to take an enlighten-
ed interest in the affairs of the Com-
mittee have been selected.

PazuAsI RaJA MONUMENTS
Shrimati Ammu Swamina-

*2732. dhan:
hri Damodara Menon:
Will the Minister of Education be
pleased to state:

(a) whether Government are aware
that the monuments of historical
value in Madras State and Coorg con-
nected with the name of Pazhasi Raja
are being neglected; and

(b) whether Government ?roposc to

take over these monuments

The Minister of Education (Maulana
Azad): (a) and (b). The Fort asso-
ciated with the Pazhasi Raja is in
ruinous condition and does not deserve
protection either from architectural or
archaelogical point of view. The pro-
posal to protect the cave at Pazhasi is,
lt;owever, at present under considera-

on.

REGISTRATION Or TIBETANS

*2738. Shri A. B. Gurung: (a) Will
the Minister of Home Affairs be
Ppleased to state the number of Tibetans
registered as foreigners in the district
©of Darjeeling?

(b) Which are the places in India
where Tibetans have entered?

(c) How many Tibetans are in the
Government of India service?

The Minister of Home Affairs (Shri
Rajagopalachari): (a) 3618.

(b) There has been no abnormal
-entry of Tibetans into India recently.
Those Tibetans who have come to
India have done so through the normal
trade routes.

(c) The information is being collect-
] ad and will be laid on the Table of the
ouse.

INLAND WATER TTANSPORT THROUGH
KANRAN-WAINGANGA-GODAVARI

*2734. Shri Kannamwar: Will the
Minister of Natural Resources and
Scientific Research be pleased to state
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whether the Madhya Pradesh Govern-
ment has sent a proposal to the Central
Water Power Irrfgntion and Navigation
Commission to start inland Water
Transport through Kanhan-Wainganga-
~Godavari rivers to Vizagapatam?

The Minister of Natural
and Scientific Research
Prakasa): No, Sir.

ORDNANCE FACTORIES

*2735. Shri Chandrika Ram: (a) Will
the Minister of Defence be pleased to
state whether it is a fact that a Com-
mittee was appointed to make an
enquiry and report about the condi-
tion of Labour and Staff in the
ordnance factories in September, 19507

(b) If so, what are the main recom-
mendations of the Committee?

The Minister of Defence (Sardar
Baldev Singh): (a) Yes, except that
the committee was appointed not only
in regard to the ordnance factories but
lal:io in regard to other Defence instal-
ations.

(b) The committee's report has not
been received yet.

CoLoMBO PLAN

*2736. Shri Meeran: (a) Will the
Minister of Finance be pleased to
state what are the commodities which
India is receiving from Canada under
the Colombo Plan?

(b) Are negotiations going on for the
supply of other commodities by Canada
to India and if so, with what result?

The Minister of Finance (Shri C. D.
Deshmukh): (a) and (b). The ques-
tion of utilisation of the contribution of
the Canadian Government under the
Colombo Plan for obtaining conimo-
i:htle]s is being explored at diplomatic
evel.

ADVISORY BOARDS UNDER PREVENTIVE
DETENTION AcT

*2737. S8hrl Venkataraman: Will the
Minister of Home Affairs be pleased to
lay on the Table of the House a state-
ment giving details of:—

(i) the personnel of the Advisory
Boards constituted under the Preven-
gtvaet Detention Act in the several

es;

(ii) the proportion of non-official
members to officials in each of the
Advisory Boards; and

(iii) the number of Judges of High
Courts appointed as Chairren of such
Boards?

Resourees
(Shri Sri
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Rasapopslacnortyy (5 and 1 1oy
H an .

on the Table of the House a statement
showing the composition of the Ad-
visory Boards in all States except
Assam, Bihar. Orissa, Travancore-
Cochin, Coorg and Vindhya Pradesh.
Information from these States is still
awaited and will be furnished in due
course. [See Appendix XX, annexure
No. 26.]

(iii) There is no stagtutpry provision
for the appointment of Chairmen of
such Boards. But it will be seen from
the Statement that out of 56 members,
37 are Judges or Ex-Judges.

EmrLoYEES OF A.LR, StaTioN, CUTTACK

*2739. Shri B. K. Pani: (a) Will the
Minister of Information and Broad-
sasting be pleased to state how many
employees there are including officers
in the A.LR. station at Cuttack?

(b) What is the monthly amount
guld to artists as remuneration towards

roadcasting charges?

(c) What other amenities are given
to the artists?

The Minister of State for Informa-
tiom and Broadcasting (Shri Diwakar):
(a) 78, including 21 staff Artists.

(b) Rs. 10,000 approximately.

(¢) The following amenities are
given to the aritists:

(1) Artists engaged on casual con-
tracts.—To the extent possible within
the resources of the station, such arti-
sts are allowed the facility of:

(i) official transport, and
(i) tlllght refreshment at the sta-
on.

(2) Artists engaged on long-term
contracts.—(i) Free medical attend-
ance as admissible to. Government
servants.

(ﬁ) Earned leave and Casual leave
on terms similar to those applicable to
Government servants,

Compensatory leave in lieu of work
done on certain holidays.

Maternity leave in the case of women

’

Quarantine leave.

(iil) Gratuity amounting to half a
month’s pay last drawn, for each year
of completed service, payable on com-
pletion of the contract.

STATION AND ASSISTANT STATION DIREC-
ToRS or A.LR., Currack

*2740. Shri B. K. Pani: Will the
Minister of Information and Broad-
oasting be pleased to state whether it
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is a fact that the Station Directors and
the Assistant Station Directors
A.LR., Cuttack, do not know the state
language of Orissa?

The Minister of State for Informa-
tion and Broadcasting (Shri Diwakar):
There is only one Station Director and
one Assistant Station Director at the
Cuttack Station of All India Radio.

The Station Director is acquainted
with Oriya which is the regional langu-
age of Orissa. The Assistant Station
Director does not know Oriya. Station
Directors and Assistant Station Direc-
tors are recruited on an all-India basis
and are liable to be posted anywhere
in the country.

ALLEGATIONS AGAINST S.D.0., PuRULIA

*2741. Shri B. K. Das: Will the
l\fizgster of Home Affairs be pleased to
state:

(a) whether it is a fact that a mem-
ber of the Bihar Legislative Assembly
while speaking on a cut motion on the
8th March 1951 made very serigus alle-
gations against the conduct of the
S.D.O. of Purulia in connection with
the work of census there;

(b) what were the charges brought
by the said member;

. (c) whether Government have
investigated into the allegations;

(d) if so, what are the results of the
investigation; and

(e) what action has been taken in
the matter?

The Minister of Home Affairs (Shri

harl): (a) to (e). Infor-

mation is being collected and will be

placed on the Table of the House when
received.

IMPORT OF BuLLION

*2742. Shri Mudgal: Will the Minis-
ter of Finance be pleased %o state:

(a) whether Government are aware-
of the views of the President and the
Directors of the Bombay Bullion Ex-
change that smuggling of bullion
resulting in the loss of foreign
exchange can be stopped by permitting.
regulated imports of bullion; and

(b) if so, what action Government.
propose to take in the matter?

The Minister of Finance (Shri C. D.
Deshmukh): (a) and (b). Govern-
ment are aware of views expressed to
this effect but do not consider that the
situation is such as to warrant any
change in their present policy in the
matter.
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AERODROMES .

163. Shrl Sohan Lal: (a) Will the
Minister of Defence be pleased to state
how many aerodromes were built in
India during the last War for Defence
purposes?

(b) How many of them are still in
use?

(c) Is it not a fact that agriculturists
desire to occupy the unused aerodromes
for the purpose of cultivation and they
also approached Government for that
purpose?

(d) What are the areas of lands so
covered by the useless aerodromes in
the States of Uttar Pradesh and Bihar
respectively?

The Minister of Defence
Baldev Singh): (a) 395.
(b) 54.

(c) A few agriculturists have peti-
tioned to this effect.

(Sardar

Acres

(d) Uttar Pradesh 2686:21

Bihar 6898:94
GOVERNMENT MEDICAL STORES DEPART-

MENT

164. Pandit Munishwar Datt
Upadhyay: (a) Will the Minister of
Health be pleased to state what is the
value of the medicines and medical
appliances and instruments that pass
every year through Government Medi-
cal Stores Organisation?

(b) What was the volume of
business transacted during the years
1948-49 and 1949-50?

(c) What is the percentage of the
total expenditure to the actual pur-
chase cost of the medicines, etc. to the
Government of India?

The Minister of Health ( arl
Amrit Kaur): (a) The exact implica-
tons of the quegtion are not very
clear, If the hon. Member wishes to
know the value of purchases and sales
effected by the Medical Stores Organi-
sation during a year, the average
value of these during the past three
years amounts to Rs. 1,03,73,738 and
Rs. 1,30,83,009, respectively.

(b) The value of the business tran-
sactions {.e. the value of sales of
medical stores during the years 1948-
49 and 1949-50 was Rs. 1,39,74,000 and
Rs. 1,28,35,000 respectively.

(c) The expenditure on-the pur-
chase of medical stores is approxi-

mately 82 per cent. of the total ex-
penditure,

CINCHONA CULTIVATION

165. Pandit Munishwar Datt
Upadhyay: (a) Will the Minister of
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Health be pleased to state what are
the amounts invested by the Govern-
ment jn the schemes for the pyrchase
of quinine and quinine substitu and
for the Cinchona cultivation in India?

(b) What State Governments have
undertaken it and with what results?

(c) What acreage has been brought
under cultivation of Cinchona drug?

The Minister of Health ( umari
Amrit Kaur): (a) The amount Invested
in the purchase of quinine and quinine
substitutes up to 1850-1951 is Rs.
3,51,76,266. The total amount invested
in the Cinchona cultivation in India is
Rs. 3,91,46,332 of which Rs. 69,790,658
represents the share of the Central
Government and the remaining that
% tge Governments of West Bengal and

adras.

(b) The Governments of West
Bengal and Madras have undertaken
Cinchona cultivation and there are
also Cinchona plantations belonging
to the Government of India in the
State of Madras for the production of
quinine by the short-term method. The
total average production of quinine in
the country is about 1,00,000 lbs. per
annum.

(c) The area under Cinchona culti-

vation in India is approximately 17,212
acres.

SECRET SERVICE (EXPENDITURE)

166. Pandit Munishwar Datt
U yay: Will the Minister of Home

ailrs be pleased to state:

(a) the total amount spent on the
Secret Service in the year 1949-50;

(b) who is responsible for the final
checking of this account; and

(c) whether vouchers are essential

in accounting, if not, what is the basis
for these accounts?

The Minister of Home Affairs (Shri
Rajagopalachari): (a) 5% Lakhs.—This
is slightly less than the average for
the years 1942-43 and 1946-47,

(b) Secretary, Ministry of
Affairs. i

(c) The Home Secretary exercises
his judgment as to whether vouchers
are necessary or not.

Home

Losses T0 GOVERNMENT

167. Pandit Munishwar Datt
Upadhyay: Will the Minister of Finance
be pleased to state whether instances
have come to his notice in which
losses or misuse of Government funds
have tome to notice after the govern-
ment servants responsible for such
losses have either left the service or:
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have been transferred or were other-
wise not accessible, and if so, what
measures have Government taken to
prevent the recurrence of such cases?

The Minister of Finance (Shri C. D.
Deshmukh): A few cases did occur in
which it was too late to take an action

. against the individuals concerned but

these related to the war period and
the perfod immediately following the
war.

The checks which are prescribed in
existing rules are considercd suflicient
for all practical purposcs.

OFFICES OF PROFIT HELD BY M.Fs.

168. Shri Kamath: Will the Minister
- of Law be pleased to state:

(a) whether any Member or Mem-
bers of Parliament has held an office
- of profit under the Government of
India or the Government of any Statc
- other than an office declared by Parlia-
ment by law not to disqualify its
" holder from being a Member of Parlia-
. ment; and

(b) if so, what action {is contem-
- plated under Articles 102 and 103 of
the Constitution?

The Minister of Law (Dr. B. R.
. Ambedkar): (a) and (b). The hon.
: Member’s attention is invited to the
Parliament Prevention of Disquali-
: fication Bill, 1951, introduced in Parlia-
ment on the 26th March 1851 and to
the Statement of Objects and Reasons
. attached thereto.

MULGAONKAR COMMITTEE

169. Shri Kamath: Will the Minister

- of Health be pleased to refer to the

terms of reference of the Mulgaonkar
+ Committee and state:

(a) what was the basis, and what
- were the reasons for determining the
: sale price of prefab houses erected by
the factory for the Najafgarh Health
Unit, and as residential quarters for
. displaced rsons, before the Mul-
..gaonkar ommittee submitted its
» veport;
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(b) why the aforesaid transaction
was completed when the entire ques-
tion of the suitability of the houses
from a structural and qualitative point
of view was under examination by the
Committee; and

(¢) whether it is not a fact that the
sale of houses was stopped immediately
after the Committee recommended to
that etfect?

The Minister of Health (Rajkumari
Amrit Kaur): (a) and (b). No pre-
fabricated houses have been sold to
displaced persons, The transaction
relating to the Najafgarh Health Unit,
being one between two Government
departments. was made by book ad-
justment on u provisional basis only.

(c) Does not arise as sale of hosues
to the public was never started.

Deatit oF DR, Miss DaTar

170. Shri Kamath: Will the Minister
of Home Affairs be pleased to state:

(a) whether it is a fact that Dr. Miss
Datar, a lecturer in Indraprastha
College for Women, was knocked down
on the 15th March 1951 by a motor-
truck and killed; '

(b) if so, the spot and the circums-
tances of the accident;

(c) whether it is a fact that the
driver of the truck drove away without
stoc;l)plng, and dragging the body along;
an

(d) whether investigation is in pro-
egs, and if so, with what result so
ar?

The Minister of Home Affairs (Shrd
Rajagopalachari): (a) Yes. (

(b) to (d). The accident occurred
at the junction of Flagstaff Road and
University Road. The accused was
arrested on the day following the
accident and has been sent up for trial
under section 304-A I. P. C. on 23rd
March 1951. As the case is now going
on in the Magistrate’s Court, it would
not be fair to go into further details
of the accident.
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THE

PARLIAMENTARY DEBATES

(Part II—Proceedings other than Questions and Ans'wm.)
OFFICIAL REPORT

5668
PARLIAMENT OF INDIA
Monday, 2nd April 1951

’

The House met at a Quarter to Eleven
of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

P )

12-8 AFTERNOON
POINT OF PRIVILEGE
PUBLICATION OF GANGANATH COMMITTEE
REPORT ON PURCHASE OF SUGAR

Shri Kamath (Madhya Pradesh):
Sir, before you proceed to the other
business, will you be so good as to

_permit me to raise a question involving -

a breach of privilege of the House,
namely, the action of Government in
releasing to the Press, before the same
was laid on the table of the House, the
findings and conclusions of the Ganga-
nath Committee appointed by the Food
and Agriculture Minister to enquire
into the allegations regarding the
import of sugar, in pursuance of the
assurance given by the Prime Minister
during the parliamentary debate on the
food situation on November 17, 1950?

Mr. Deputy-Speaker: A short time
before the House met today Mr.
Kamath saw me in my 'charnber and
gave me a copy of a notice to raise a
question of privilege. Under the rules
the Speaker has first to satisty himself
that there is a breach of privilege and
it he is so satisfied and after his giving
consent the other rocedure will
follow. I shall take time to consider
it and I shall intimate to the hon.
Member what my decision is. It will
not be taken up today.

— N

36 PSD.

5669
PAPERS LAID ON THE TABLE

NOTIFICATIONS ISSUED UNDER CENTRAL
ExXCISES AND SALT Act, 1944

The Minister of Finance (Shri C. D.
Deshmukh): I beg to lay on the
Table a copy of each of the follow-
ing notifications in accordance with
section 38 of the Central Excises and
Salt Act, 1944: :

(1) Central Excises Notificatior
No. 25, dated the 18th Novem

ber, 1950.

(2) Central Excises Notification
No. 27, dated the 16th Decem-
ber 1950.

(3) Central Excises Notification
No. 1, dated the 2nd January,
1951.

(4) Central Excises Notification
No. 2, dated the 4th January,
1951.

(5) Central Excises Notification
No. 4, dated the 1st March,
1951. .

(6) Central Excises Notification
No. 7, dated the 3rd March,
1951,

(7) Central Excises Notification
No. 8, dated the 10th March,
1951.

(8) Salt Notification No. 26, dated

the 2nd December, 1950.

[Placed in Library. See No. P-149/
51.]

ELECTIONS TO COMMITTEES

STANDING COMMITTEES FOR TRR
MINISTRIES OF REHABILITATION, STATES,

TRANSPORT (OTHER THAN ROADS) AND
WORKS, PRODUCTION AND SUPPLY.
Mr. Deputy-Speaker: I have to

inform the House that upto the time
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[Mr. Deputy-Speaker]

fixed for receiving nominations for the
Standing Committees for the Ministries
of Rehabilitation, States, Transport
(other than Roads) and Works, 0=
duction and Supply, 15 nominations in
the case of each of these Committees
have been received. As the number of
candidates is equal to the number of
vacancies in each of these Committees,
I declare the following Members to be
duly elected:

1. Standing  Committee  for the
Minisiry of Rehabilitation.—~1. Dr.
Bakshi Tek Chand, 2. Lala Achint
Ram, 3. Shri Basanta Kumar Das, 4.
Shri Mihir Lal Chattopadhyay, 5. Shri-
mati Uma Nehru, 6. Shri Phani Gopal
Sen, 7. Stlxgi Mahendra Hazarika, 8.
Shri Raj Kanwar, 9. Al-Haj M. A.
Haque, 10. Prof. Yashwant Rai, 11.
Shri Satis Chandra Samanta, 12. Sardar
Ranjit Singh, 13. Ch. Ranbir Singh,
14. Shri Manik Lal Gupta and 15. Shri
B. L. Tiwari. :

. IL Standing Committee for the
Ministry of States—1. Kaka Bhagwant
Roy, 2. Shri Jai Sukh Lal Hathi, 3. Dr.
Y. S. Parmar, 4. Shri Annarao Gana-
mukhi, ‘5. Dr. M. C. Reddy, 6. Shri
Gulabshanker Amritlal Dholakia, 7.
Shri T. D. Pustake, 8. Shri C. R.
Iyyunni, 9. Shri Sardar Singhji, 10.
Shri P. S. Khaparde, 11. Shri T.
Channiah, 12. Col. B. H. Zaidi, 13. Shri
Narendra P. Nathwani, 14. Capt.
Awadesh Pratap Singh and 15. Shri
Abul Hasan Syed Ali. -

III. Standing Committee for the
Ministry of Transport (other than
Roads).—1. Shri Chandrika Ram, 2.
Shri M. C. Veerabahu, 3. Shri V. J.
Gupta, 4. Shri M. Y. Nurie, 5. Shri Ari
Bahadur Gurung, 6. Shri Theble Oraon,
7. Shri P. Kunhiraman, 8. Dr. Y. S.
Parmar, 9. Shri V. Ramaiah, 10. Shri
Ram Sahal Tewari, 11. Shri J. N.
Hazarika, 12. Shri Pannalal Banslilal,
13. Thakur Krishna Singh, 14. Shri
Arigay Ramaswamy and 15. Shri
Radhelal Vyas.

IV. Standing Committee for the
Ministry of Works, Production and
Supply.—1. Shri R. A. Massey, 2. Shri
T. D. Pustake, 3. Shri V. Ramaiah, 4.
Shri M. S. Kannamwar, 5. Shri O. V.
Alagesan, 6. Shri R. Kanaka Sabal,
9. Shri Jaipal Singh, 8. Shri Satyendra
Narayan Sinha, 9. Shri Ramra}
Jajware, 10. Dr. V. Subramaniam, 11.
Shri Rasoolkhan Pathan, 12. Shri E.
Moidu Moulvi, 13. Shri Kshudiram
Mahata, 14. Shri R. L. Malviya and
46. Shri Mahamaya Prasad Sinha.

2 APRIL 1951

General Budget—List 5671
of Demands.

TRADE UNIONS BILL AND LABOUR
: RELATIONS BILL

PRESENTATION 07 REPORTS OF COMMITTER
ON PETITIONS

Shri Deshbandhu Gupta (Delhi): I
present the reports of the Committee
on Petitions on the Trade Unions Bill,
}ggg and the Labour Relations Bill,

GENERAL BUDGET—LIST OF
DEMANDS—contd.

SECOND STAGE

Mr. Deputy-Speaker: The House will
now proceed with the further consi-
deration of the Demands for Grants in
respect of the Ministry of Commerce
and Industry.

Shri Ramalingam Chettiar (Madras):
This Ministry of Commerce and
Industry has been handled in a way
which people are not able to under-
stand clearly as there is no definite
policy pursued and there is a lot of
loose talk going on in the Ministry
itself. The hon. Minister himself
makes statements one day, varies
them the next day, and probably
goes directly against them on the third
day. Everything that comes from the
Department comes Iin a haphazard
manner, not in the way of a settled
policy or anything like it. The ques-
tion of nationalisation, for instance,
and the question of decentralisation
have been talked ad nauseam without
leading to any definite results. On one
day they speak of nationalisation and
control of all industries, on another day
they say the Government is not in a
position to nationalise industries and
they are not able to control the inc_lus-
tries also properly for want of initia-
tive on the part of private capital
and private eaterprise. Well, it is high
time that we realized our position, our,
resources, and made up our minds as

* to what we are going to do. I have

been connected with the Department
as a member of the Standing Com-
mittee ever since 1945. My experience
has been that everything that comes
before this Department comes hapha-
zardly. Somebody comes from outside
India, he makes a proposal, it is taken
up immediately, and very often at a
very late stage after spending lakhs of
rupees it is given up. I have been
asking both the present Minister ana
his predecessor that there should be a
definite order of priority with refer-
ence to which the Government will
work. Both the Ministers have been
promising that they will fix up some
order of priority and settle what
exactly they are going to take up us
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Government concerns, and what
exactly they are going to tell the people
at large to take up and proceed with.
That sort of thing has not been done,
with the result, that we find that in
the minds of the public there is a fear
and they do not know exactly where
“they stand, whether this talk of nation-
alisation is going to affect them in any
way, and so on.

As regards the Government them-
selves, what do they take up? They
take up the projects one day; then,
they go on thinking about them; they
do not come to any conclusion for
years together. One such glaring case
is that of the Sindri factory. It was
in 1944 that this was taken up by the
Government. At the same time, a
private concern in South India took up
the same project. What happened was
that the private concern was able to
g0 into production three .years ago.
They were able . to proceed with the
matter immediately and give orders for
the machinery. Their total cost came
to a very little over the estimated cost.
What do we find with regard to the
Government factory? We started with
an estimate of ten crores. It took a
lot of time to get the lands acquired.
We did not give orders for the
machinery then and there, with the
result that we have got to pay, accord-
ing to their own report. about three
times for the cost of land, for the
imported plant and machinery, 50 per
cent. exira, and for steel, 100 per cent.
extra. For cement, they have had to
pay 80 per cent. extra. Will any busi-
ness man do such a thing as this?
Will he wait for years when the market
was golng up and place orders long
after he thought of establishing a
factory? As I said, a private factory
has been_ able to take up the matter
and go into production within four
years. Government has taken seven
Years. What we are now promised is
¢ that next year, this factory will go into
full production. This is not the first
¢ time that this sort of a promise is
l 8lven. We were told in the Committee
| that in 1950, it will go into full pro-
+ duction. Then, it was said that in
0 1951, it will go into full production.
.( thow._ Wwe are.told that it is only in 1952
i that it will 80 into full production. The
‘}Nﬂy In which these things are done

eads to a lot of waste of public
money, and waste in other wayseas
well.  This scheme is important for the
grow-more-food campaign. The Gov-
ernment thought that we wanted foor
and this was the surest way of incrmas-
ing food production. After seven years,
HS have to wait for another year. Is

s the way in which we are going to
deal :vith the grow-more-food cam-
paign? Suppose this factory had gone
into production four years or three
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years back, what amount of food would
we have had in addition to what we
are having today? Not only that. We
have been investing money for years.
What is the interest that we are paying
on that money? If we had been able
to carry out the project speedily, it
would have gone into production and
it would be yielding a profit. For so
many years, the money has been lying
idle and all the interest that we have
got to pay on this money is only going
to accumulate and add to the cost of
the scheme. In the estimate that has
been given, the interest that is paid on
the capital has not been taken into
consideration. If this had been taken
into consideration, the cost would come
not to 23 crores as it is said here., but
probably 27 or 28 crores. That is the
state of affairs. I have only mentioned
this to show the way in which Govern-
ment concerns are being taken up.

There are also things which the
Government. if they were only careful
as to what they ought to do and if they
had a settled policy, could have done.
We have been talking a lot about the

-development. of electricity and the use

of electricity. I know from my expe-
rience in the south that development
of this industry is very much hampered
for want of things like switches,
motors, and transformers, etc. If only
the Government had taken up the
manufacture of these, it would have
paid its way within four or five years.
We are spending something like two
crores on these articles, which we are
importing at present. If only we had
a factory at a cost of ive or six crores,
we would have been able to supply all
that is necessary, and in addition, we
would have been able to develop our
electrical undertakings very much
sooner and much more efficiently.

I said that the Government has ng
proper policy. It has been said that
frivate capital is shy, private initiative
s lacking and all that. Government's
policy must be stated definitely and
without any prevarication. They say:
“We are a people’s Government; we are
a welfare State; we will look after
everything”. But, what happens? We
are not able to do anything at all.
Money is not forthcoming. Whatever
private initiative has been there, has
not been helped very much. As I sald
in the beginning. there is this fear with
reference to the loose talk about
nationalisation and contrnl. Private
capital Is not informed as to its future
position. Government ought to coma
out and say exactly what their positicy
is and what they propose to do. I am
not against nationalisation where basic
industries are concerned. I would go
much farther than the Government and
say that even in matters like insurance



5674 " General Budget—

[Shri Ramalingam Chettiar]

and banking, there should be some sort
of control and if necessary nationalisa-
tion. But, having said that, I want the
Government to state clearly what
exactly are the industries that they are
going to keep for the Central sector
and how they are going to deal with
the others. Speaking the other day, I
said that the Industries Control Bill,
which passed through the Select Com-
mittee is still lying in the shade.

Shrimati Durgabai (Madras): It is no
more an Industries Control Bill; it is
only an Industries Development Bill.

Shri Ramalingam Chettiar: You may
call it by any name you like. It is
only control that is provided for in the
Bill; there is very little of development
in the Bill so far as I know. It is
absolutely necessary that they should
make it clear what exactly are the
industries they are going to keep for
the Government sector, and what are
the industries which private agencies
will be allowed to develop, and the
extent of control that the Government
want to exercise on these industries
which are not taken up by the Govern-
ment. These are very important
matters.

Then, as I said, there is also this
talk about decentralisation of indus-
tries and cottage industries. The way
in which these cottage industries have
been looked after, by the Government
is a sorry one. We thought of the
cottage industries long before we had
anything to do with Government. We
wanted to develop them. We went
about tomtoming everywhere that we
are going to reserve everything for
cottage industries. But, what have we
done? So far as the Government is
concerned, it has been changing its
mind every two or three months. I
find in the report that has been circu-
lated to us that a Cottage Industries
Board has been established. After the
Board was established, it did not meet
for 15 months. After 15 months, it
met and recommended the appoint-
ment of an executive committee. The
executive committee was appointed.
The executive committee met once.
Now, it is four or five months since the
executive committee met. It was said
that the executive committee will be
responsible for carrying out whatever
policy is decided upon by the Govern-
ment with reference to the cottage
industries. Now we find that the
Government is appointing two other
committees—a working committee and
also a technical committee. I do not
know what all this means. It was
decided very long ago that there should

a directorate. There was an adver-
t for the post of a secretary,
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for a man with knowledge of cottage
industries. Applications were called
for. The applications came. The
Public Service Commission selected a
candidate. Now, what do we find? The
candidate is not appointed: we are now
told that a certain gentleman who was
called for the help of the Planning
Commission is going to be thrust on the
Government as secretary and that he
is going to run the show. We know
the way in which some of the other
1nst1tution_s in the country have been
dealing with cottage industries. They
have had their own policy; they have
had their own philosophy and they
have been doing things in their own
way. But the nett result is that the
work that they have turned out for
the last fifteen years is precious little.
We wanted a different method of work-
ing; we wanted the cottage industries
to be developed on a large scale both
for the purpose of giving work to the
unemployed and also to help those who
are employed in cottage industries in
the proper way.

The way in which the handloom
weavers have been treated by the
Government is another sorry tale.
What took place was this. The yarn
that was produced was allowed to be
exported. Then in a very halting way
they banned it: at first they banned up
to 32 counts; then they said they would
ban subject to any contracts; now in
the report they say they have banned
it totally.

Again with reference to cloth they
say that fine and superflne cloth will
not be exported. As everybody knows
fine and superfine cloth  is costly,
because it is produced out of imported
cotton which is very costly. We are
told that the filne and superflne cloth
ought to be sold in the local markets.
But what is produced from the local
cotton, which is coarse or medium. will
be exported. What does this mean?
It means that the poor consumer in the
country will have to pay very high
prices for the fine and superfine cloth
which he ordinarily does not want.
Whether he likes it or not he has to
buy it. Bu! what is produced from the
local cotton, whose price is controlled
and is very low, is allowed to be ex-
ported to other countries. This sort of
thing I cannot understand at all. Well,
it ought to be all the other way. The
loeal cotton which is priced low should
be spun and woven and made avalil-
able to the local public and the costlier
colton which we get from America and
Egypt should be spun, woven and
exported outside for the purpose of
getting the necessary foreign exchange.
But the whole process is reversed w!
the result that the poor consumer
suffers. This also gives a premium so
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the mill owners to make some profit into these things and make a definite
which they did not expect or which approach, not a sort of evasive and
they are not entitled to. go;xbtfxtxilnapproach which he has been
oing now, for the development ot

The price of local Cambodia cotton, ; ;
for instance, is fixed at Rs. 975. The ;:ga{gheelg) dal.{ls‘tzi.es wit.h a view to keep

same sort of cotton, if you are going
to get trom Pakistan, will cost us

Rs. 1,800, Cotton which will be a little
finer will cost us Rs. 2,300, or 2,500 st Ao Wo Iureqry : fquS 1

and when it comes from Egypt it costs
us Rs. 2,800 or 3,000. Now what is
manufactured out of the high riced
imported cotton is made available to
the local consumer and what is pro-
duced from the cheap local cotton
which is priced as low as Rs. 975 is
exported and there is no price ceiling
for export. What is the result? The
result is that the mill owners and the
traders who deal in these lower counts
are ahle to make huge sums as profits.

[SHRIMATI DURGABAI in the Chair )

Another sorry aspect of the affair is
that the yarn supplied to the handloom
weaver is not at all adequate. In
addition to that what was done was
that yarn was allowed to be exported.
Higher counts of yarn like 60s, 80s and
100s used to be imported from abroad
for manufacturing fine and superfine
cloth. What has the Government
done? They stopped or minimised
the import of finer varieties of yarn.
The local yarn produced was not suffl-
cient to meet the local requirements
with the result that the  handloom
weavers are starving. Not only that,
in the distribution, a portion—a consi-
derable portion—is earmarked for
power. loom weavers, for quota holders
and so on: what actually goes to the
handloom weaver is a very small quan-
tity. In States like Madras there have
been actual deaths due to starvation
on account of the fact that the hand-

‘ loom weavers could not get any yarn.
In the Madras Legislative Assembly it
was admitted the other day that there
was at least one case of a weaver who
could not find employment because of
éiiiglé of yarn, with the result that he

This is the state of affairs; and yet
they talk about decentralisation and
. the development of cottage industries.
As I said so far as cottage industries
are concerned, the Government have
no definite policy. A very small sum
was given for the development of
cottage industries last year. Portions
of the money were given to the States
who wanted them. They could not
spend it and Rs. two lakhs which was
left unspent was handed over to the
Silk Board. The Silk Board is a statu-
tory body with its own income. This
is the way in which things are done.
I hope that the hon. Minister will look

W W w At @ o g w W
e ¥ g W qwar § e g qw
i Gifafer sk aw-(hfafor
Y (Engineering and non-
Engineering industries) it
N arE AR dwmE WY § @ 39
¥ 7g =i grn & fr e 3w § ug
aw e § fe g aei TR v
g W dare w9 et or W § W
gy ag) 21 fo® g afenrdz &
wxel ‘w1 g% EHww (delegation)
2R 2w A Ty W) qwd & e
Trar | & A 3w | afes a1 &y
3 gg iy 2\ fir g owe AR
@ F 3g 9 wif ¢, 78 gB A
a1 e e § e g 2w e
Faga MBI A3 @ aw »
T A AT A A fedt Agw a@
* wggy fear fe 2T ome W R
Frmde aff § 9o f& ik &m
e Qg |

T s gA B & AR A
aR ¥ AZ FG AN qgT AAWE §
AT FW g AT B wEr aey
st FG wfgd 1 sy
foid @ & A% g FB SHAE AT
¢ < 7g wre g § e F foradY
wfer gl wrfgd et A Y o ¢
e # fd 93 & arg qw o &
e Atat ) @ d foar
&
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[N arr<e o FmeATH )

“Some applications for manufac-
turing face creams -and face
powders were made during the
year under review, but they were
not accepted as the Government of
India would not like their foreign
resources to be frittered away on
such luxury items. For similar
considerations applications for per-
mission to establish factories
merely for packaging and tablet-
ting of products hn'Ported in bulk
were turned down.

al ag i AR oft wEgE WY ]
TR N o g Rl 3w X (tour)
Fwd frda 9 amaws (T @
37 & oY agt & #fafefore (Capita-
lists) dar 7gf s @ &, @ GEW
QG AT AT g 7 A g=fa Ay
Farg €1 ¥fEw G IF RN
*F Aaw s (Vegetable
oil) § st g g3et  (Rayon
industry) a swm sl
(Luxuries) & amiT 9ar 7 arey
TS A ag dar ome & fod aga
TG § | 3T F foi o g W A
g3I7A ag tur smAd & for =i
LRGN '

qT g™ a8 & 6 w9 A Y
qOWTGT AT | A9 FE AT § R
# AIFIT SN AT FELNT | qar
s & feg dae 7 &1 I T
T FIWW A AFAE  ATH HAG
ge gEedtsr (Federation of
Chambers of Commerce and
Industries) # #ifer & W
FAMAGEATE 7 § & $05
g1 Afad | & gad arT 99 7
g fr oo gd fazng o 5 o
Awdwgdwn  (Nationalisation)
o wT, Ao ) w3 0gr
% ¥IeU FYAS E qg & wAA
Eirmaidzgr g & @ 79 =
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a3 afl s gedY) T gL W
¥ syifeal #r sAgfa ag @ & ag
A1 ¥ W19 AT AT TATHT FHAT
ARG AZTA A Iza & 2 fr
@ # ag tar s frw § srar
¥ ok wrm ¥ s qArer A
HF £ A9 FWT A A AT LW
fs 48 2> o weEr AR W
wigeeg (forward contracts)
arfE Ot I § qgar da@r oM Q@
& o7 T 97 &7 A FT 0F GA
g1 8 W Agw I 7g & fF Fr
aAgfa ag & & 91y § Gy du1 &
AT JATE &7 AT & ArAwAF IAWN
HAY Gar o TR § 1 W qAW
FET &) 79 A B1E a5 A 5 g
g\ § sne 7 orw ag 2 fF frgeam
T qifeeae & #¥ witdz (Trade
agreement) 7 g & A7 [ Y
HATT & T E A Y A FEWFF
&t 2 &1 o FHT FIU fgar Mg F
ag 2@y fr 99 ¥ [WHRT A E |
wafed a9 F qar MEW 1 FW
frar | A FDe F W Aw [, W
# Fmagmand) agAwEar g e
g7 SrT AT go gfesor ¥
g femaferr o o foa qa d
I 1 oqaer q@r Ff  fawan
grarer 7afor gafed gt € fF o9
Y NI A faeet | 7T w1 gl
o oo ¢, Jfw Inr A & a0
Fq AT T@ N ¥ IQ fF w07 w9
9w #IT FW § ) W KW
A # G i g fr fow 1 g
far areely 7T @war §, w4
¢ & faar qgf ¥ w@Ed 7, 99
¥ gt § 0 qur v & 3
gFarg | w3 d w9 tw § v
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Wi frr £® % a7 &3 fF g@ o
< 7T @ A s § oA
a8 21 gart g wr Farg Qar §
fF qis § A g7 av @A@Y
I I qET F G AFAE |
@ ANt TNTWE 17 & w7EN
AT qeN &1 A T@ N {ww
sramear § fe w8 & 531 & A
o7 A 9F AT TN WA I |
AT F[ IF NS, A AR oW
0 wiRs 3 ag g 91 gEA o
Fq8 w7 FAT AT A IT F A
7 groa g€ ag dw A AW Afwa
# gg g0 fr ag ara @ qa7 &)
AT A FNT AN FIT AT AT FAY
@ 737 § 5 gr gt idlf o w0y
FY § a1 I MO qFW §, AR
FEr q A FWAE 1 g ar A A
wug 3 Favag gt g s fadal
F fex o gwnd (Export) &
F feq S arsr w10 d 9T Fr oA1q
#2315 5¢ & a1 gifen (Hoatding)'
A AF 3 A g $IT FT TAEAT TS
T SfFr g w0 Fo e §
AR FA FEFA 1 § A Wy aY
QW 7 d%e 7 I § AR W gued £
AM gowr T4 ARI | NT N FY
fafear wxw wRE F g IsrAr

=fed |

T A & ag wRH wEw §
f§ g 3 wrew fewduw (prioe
fixation) ®r WA & @TE 1 K
ITABAEENT @Y qw

A fr gr ¥ ga NI o

fafeam o< @ &1 ¥fF T A
N wdzi e A ¥ g, § A
Srrat g S wAt o 1 ST Wb e
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& fafrwa T W S At W
id wff freelt 1 e WY ey XA
i & o fer (fix) & &1 €@
¥ s A o g wE e €
< ag fer v wnd § 1 F wafed
a7 & wgam § fe o iy 3w & R
& fot i & 9 T e fREw
g ot 9w wis@ § A feama d
qiffe ¥ arg ST oitde g d &
frm groifs 9u & g aga Arar T
g7 o' g AW & gy a9 W 9w
¥ gt ) 3fw ame 3 sw Y ey S age
fearar | gafed & vgar § fx ag oY
IFTT ¥ *A® § ITH TR AN A
s §fad o o fgrwa w3 a7
rfagl § madde ¥ w7 w5 o)
& ®1® ¥ gER | g, A A9
& & f Y sraeg s awqe & K e
(steel) € FaeT &, ST F *Iw
g Fad | IR e F fod
#1f T wgar A og & Ay
s &7 fega & gfe & sz Eo
& T Iqq Ifeay w A wraEr
grar & oY vaq o€ wud A
ITH At wrARr qgEAT g Y A9 Iy
qgad fifed |

T A AW F ag WA Anwww g
fir fagd wdfar o & gefegae z< (In-
dustrial tour)® mr &Y 43 77
W fr R i R W gAY
aqdt a1 @ § WX dxrare A ) S
¥ TaE @w X 9T EW A 9T
€ fr gefegaforen wa o & wHiftg
@ § 5 Saet i e dar g,
™ A & wifon A 5@ v -
foft (quality) #3 1am wrx &
fol I (raiwd @ e § |
Iy ¥y oy et & fr s Wk
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[ = s=e @0 SuTeAT™

AT T AT AT Y AG FEI § (%
&0 T aa w1 AR X R E
m@wmﬁ_ﬁﬁmﬂaiﬁ:
wifedl toq@  (improve) & AR
W 10 gy wadwd @ o )
affe @ fiv e | g 9§ 99
Wi ®) oA 91, SA% AW Al
# qax adi w&, Iy q7 qor fF
g feqEdz ft wrgea g @
g vy fr g7 famErd ¥ I
%% & aga @1 #Afwe (material)
fodae (reject) w1 qwan § - fe
oz qfere § wifs g I F
MwTE A qor gw wi A ¥
T TEAr A W | aga @ e
&9 ¢ fomm arw ewmd (Pro-
tection) ¥ wam § sk wwfed =g
gufr s § 1 B oY T ATA
wifir T < T § F ST e A
sqifedl  (Quality) wyx & &
g s ana gaw TweTReE (In-
direct) TF ¥ & T &%
gvd @ T (Direct) a0% ¥
Iq ATE W AN BT F 6
Wit #X foed fs g7 o g8 A
feil WY A @ & T TWIT AE
qgx ard | fadw Al ® oft g
& A ¥ & a7 A g &Y )

TF ST aT AT F HFAT AT
ag ag ¢ fF ood agi A Al W
¢d 4w (Heavy machine) ¥
R AW T W
oY € T A @ W) SEwa
i & s feg ag oo @ o &
& g aehdt & D oww agt
v N e v F AT R
wTR § QF ¥ WE 0% a<g W
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g Aefa, ) s gl 1 @y arqd A
WA & for A ddfimg s o
RE M @ ) qar W F
feat m¥ sk smFh 1 gF A9
%1 ®1f gw < (Plan) s A
AALAN AT E | TR o[ TG &
frat & sotwew (River Valley
Projects) =& @@ & @< atrwt a@
T TR FEw A gEM A
T Y wg F o | @AY
aaRa g sifosr T o o O
a9 g fiR gawa g ! & an-
war g 5 amaa ddY]  wre arfest
(Foreign policy) § &y @t &%
AN qeAT§ fF ¥ 9T ATg SanEn
fat aw fiT 78 @ wwy | gafes
I @ifed FF ag e #9 aad )
arew ag frax 391 539 (River
Valley Industries) % =3, g
T & fod madde ®Y g wifw
Lacil ol

a¥ I waw g fF qoar wgi &
@14, g & A o, A @ AUE F
o A1 A9 &1 e et A g
g fr foed dafegaforea ang
Y TEET K | oG qF AoAYT i
g O W g fr wewr st
aand § fr madae gu Ew W A &,
efgafere awad § fr mde @
% # af §, @ ¥ (Labour)
anwr ¢ fe raAde g g & gy
£ o o g fe s ST Y g
<7 A fifew 7@ &, e & &
& WY ofy g Y & 1 oY T ATH |y
wr o g ) @ &Y ag W € Gn
1T a1 ord o (AR ¥w F wrw
w3 | el o ot qT wdWT KT X
TG AW AT W AT R
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(English translation of the above
speech)

Shri R. C. Upadhyaya (Rajasthan):
When we see the report of these
departments for the last year we come
to know that the number and produc-
tion of both Engineering and non-
engineering industries has increased
and it is a matter of satisfaction that
this general belief, that we have a
small number of industries and our
production is decreasing, is not wholly
correct. Last year a delegation of the
Members of Parliamént made a
country-wide tour to have an idea of
industries of the country. I was also
a member of that delegation.

I observed that there is some wrong
Impression in the minds of the people
in general that industrially our country
is very backward. But what I feel
personally and my other colleagues
also felt is that we are not lagging
behind in industries so much as the
people generally think.
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But now after the attainment of our"

independence, certain matters have
become of prime importance and now
our industries should be rapidly deve-
loped. After seeing this report we feel
somewhat dejected and are inclined
to think that the country is not making
so much progress as it should. After
studying your report I feel like laugh-
ing. You have made a ‘mention in that:

“Some applications for manufac-
turing face creams and powders
were made during the year under
review, but they were not accepted
as the Government of India would
not like their foreign resources to
be frittered away on such luxury
items. For similar considerations
applications for permission to
establish factories merely for pack-
aging and tabletting of products
(iimpor’t’ed in bulk were turned

own.

You have also observed it and we
also observed when we went on tour
last time that the capitalists are not
investhg their capital in important
industries of the country, these indus-
tries have not been developed at all
within the period of the last two or
three years. But the capitalists are
very much willing to invest capital in
unimportant industries such as
vegetable oil industry, Rayon industry
and other industries producing luxury
oods. Theéy do not take initiative to
nvest money in such industries as are
useful for the country.

Now the question is how to solve this
problem. You yourself admit that the
rich class is not willing to invest
money in important industries. @ The
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meeting of the Federation of Chambes
of Commerce and Industries is taking
place here these days. Their first clear
cut demand is for the removal of
controls. Their second demand is that
the Government should give an assur-
ance that they will not resort
nationalisation of jndustries. I admit
that so far as the controls are con-
cerned Government cannot decide this
question with one consideration alone.
The mentality of the businessmen of
our country is to earn huge profits
without the least efforts. Generally it
is their tendency to invest money in
such industries where they can have
the maximum amount of profit with
least risk. If you see the present con-
ditions you will find that the capitalists
are investing their money in spécula-
tion and forward contracts etc. and that
is their only source of income. The
reality is this, that those having the
tendency of earning the maximum
amount of money in shortest possible
time, how can they invest capital in
important industries. Now comes the
question of controls. There is no doubt
that you are courageous enough. When
you observed that due to the absence
of a trade agreement between India
and Pakistan both the countries are
undergoing loss, you took a bold step
in having an agreement signed between
the two countries. As you were quite
sure that such an agreement was in
the interest of the country, so you took
such a bold step. Now take the case
of controls, people are experiencing
very much hardships due to controls.
I admit that in each case people have
their own difficulties. The industrial-
ists are unhappy as they do not get
much profit and the people in general
are unhappy as they do not get the
necessary commodities to meet their
requirements. Both have their own
difficulties but the people are definitely
unhappy. Now taking into considera-
tion the reasons which prompted you
to impose control on cloth. Will any-
body die without cloth, will the un-
availability of large quantities of cloth
affect the state of health and life of
man to a great extent? You should
consider this question with this view .
point and then decide whether there
is any necessity of continuing the
control on cloth. The climate of our
country is so mild that we can pull on
with very light clothes for nine months
in a year. It is only for three months
that we need any clothes. I do not
think that there is any necessity of
your being so particular about the
control on cloth and bother about it.
It is your opinion and our Prime
Minister has stated that the people are
aware of the conditions which followed
the removal of control on cloth. But
1 would say that this is wrong to some
extent. In fact you did not remove



5686 General Budget—

[Shri R. C. Upadhyaya]

the control at all. Some times you
adopt the policy of introducing the
controls, but that too is done partially.
This policy is more harmful. I want
that you should have that cloth under
your control which is produced for
export, and check hoardings, thereby
the cloth problem can be solved. But
you are not firm in your policy and
change it now-and then. The country
has to face a lot of difficulties due to
your infirm policy and you have not
got power to avert it, you should take
some definite steps with courage.

The other thing which I want to say

is that you have enacted a law regard- °

ing the fixation of prices. You may
be having some satisfaction that you
have fixed the prices of all the commo-
dities. All of us go to the market to
buy things but we find that the com-
modities are not available at the prices
fixed by the Government, then why
should you fix the prices of these com-
modities at all. It creates misunder-
standing in the business communijty
and they resort to hoarding of these
commodities. I therefore submit to
you that you take a bold step in what
you consider 1o bec in the interest of
the country, as you have recently con-
cluded a trade agreement with
Pakistan, although our prestige has
been much lowered thereby, and there
has been a considerable resentment in
our country. But you were bold
enough to have the Pact. I therefore
submit that we should try to get these
undesirable controls removed and
should also persuade the Government
to remove them. No doubt, you must
retain control on necessary articles
such as steel and coal. No body wants
controls to be removed from these
things. I am suggesting this with the
point of view of the interest of masses.
There is no harm in it even if the
business community is benefited by
such a step. . Let them be benefited.

The other thing which I want to say
after this is that when I went on indus-
trial tour last time, I observed that
. our industries and the production also
are increasing by and by. But my
attention was specially drawn to the
fact that the industrialists are trying
to increase their production, but they
do not try to improve the quality of
their products. They have appointed
Inspectors only to maintain the
show. It only serves their purpose,
when an outsider visits their industry
they make a plea that they are trying
to improve the quality of their pro-
ducts and they have appointed Inspec-
tors for that purpose. But I made

enquiries at two or three places which

¥ had an opportunity to visit, whose

2 APRIL 1951

List of Demands. 6687

names I do not wish to disclose, about
the conditions of their departments.
They told me that if they were to work
honestly, a large quantity of material
has got to be rejected. But it is not
possible for them to do so, as they are
the employees in these industries and
if they do so, the industrialists would
not like to employ them. There are
many industries whom you have given
protection and they are developing.
But they are not making efforts to
improve the quality of their products.
I would like that Government should
either directly or indirectly try to
improve the quality so that the goods
that we are exporting to foreign
countries may be liked there and
people both here and in foreign coun-
tries may have entire satisfaction.

There is one thing more which I
want to say. In our country there is
no heavy machine industry. It need
not be told as you all know how Japan
and Russia had set up the industry of
heavy machines in their countries.
Russia might not have imported more
than three heavy machines of one type
and Japan imported only one hea
machine of one particular type. You
are going on importing heavy machines
for all industries and even now we do
not know how many more machines
will have to be imported. Still we do
not find any special plan chalked out
by you. You have already undertaken
so many River Valley Projects, you
will have to establish heavy industries,
where you will get those machines
from. Do you consider that you can

. always depend on America and other

countries for them? I think it is evi-
dent from the foreign policy that you
have been pursuing, that we cannd
rely on them for a long time. We
should, therefore, think as to how we
establish these industries.

Now the question for the Government
is where this money is to come from?
You should adopt such a policy that
ihe industrialisiz may co-operate with
you. So far your policy has been such
that the people in general think that
the Government has no consideration
for them, the industrialists say that It
has no consideration for them, and
similarly thinks the labour. I know
the Government try to please all these
three classes but none of them is satis
filed with the Government. This is for
you to consider this matter. The
country wants that you should have
finances to set up industries. You
should take one particular class inve
confidence, so that it may provide you
with money for the same.

Shri M. V. Rama Rao (Mysore): I
propose to say something about the
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commodity policy of our Government
with particular reference to rubber. I
make no apology for speaking on
rubber again, because if any justifica-
tion were needed for it it is amply
rovided in the welter of statistics that

have been able to elicit from the
Government in reply to the several
questions which I had tabled and
which were answered on the floor of
the House. The most significant fact
about this rubber policy of our Govern-
ment is that while the prices of rubber
of different grades and varieties are
rigidly controlled, no control has been
thought of for the finished product
manufactured out. of rubber, especially
tyres and tubes. If we study the prices
of rubber tyres manufactured in this
country, some light will perhaps be
thrown upon some of the mysteries
which seem to prevail about the policy
of the Government in regard to this
very important and strategic commo-
dity. While on this point, I should like
to say that our Government do not
appear to have any kind of policy
either with regard to the expansion of
the rubber planting industry in this
country or even with regard to the
stock-piling or building up strategic
reserves of thjs very important com-
modity. We do not appear to have
even one ounce of rubber in strategic
reserve and it is somewhat astonishing
that while the other nations of the
world are holding conferences and
coming to conclusions about #building
up stocks of important and vital raw
materials, India is content to go ahead
without a single ounce of rubber in
strategic reserve.

In answer to several questions that
were put in Parliament, the hon. Minis-
ter of Commerce and Industry was
pleased to say that rubber tyre prices
were increased because of the increased
prices that the tyre manufacturers had
to pay for imported rubber and when
other questions were tabled seeking to
elicit the quantities of rubber that
were imported and the higher prices
that had been paid as also the differ-
ence between the Indian and the world
prices, the hon. Minister was pleased
to say that the increase in the tyre
prices was sanctioned not on account
of the increased prices which had been
paid for the imported stocks of rubber
but on the higher prices of imported
rubber which the tyre manufacturers
would have to pay in years to come.
That was a most astonishing answer
and it is so surprising that I should
like to make pointed reference to it.
In answer to Starred Question No. 2393
put on the 20th March 1851 the hon.
Minister stated in reply to part (e)
of that Question which was: “Whether
the increased price of approximately
Rs. 15 lakhs paid for imported rubber
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in the year 1950 by the manufacturers
warrants the increase of tyre prices by
Rs. 150 lakhs?” that “The increase in
tyre prices was not given on the basis
of the difference the value of
imports of raw rubber during the
years 1949-50. It was based on the
increase in the prices of rubber expect-
ed to be imported by the manufacturers
during the year 1951”. Now, the price
of rubber in India had been Rs. 90-8-0
as fixed by the Government of India,
and it has been very recently raised
by Rs. 32-0-0 per 100 1bs. and the new
price fixed is Rs. 122-8-0. The world
prices since July 1950 when the inter-
national situation deteriorated have
rocketed and have touched sometimes
Rs. 400 per 100 lbs., but they have
remained fairly stationary at about
Rs. 360 per 100 lbs. in the Colombo
and other world markets. Indian
prices have been held down at
Rs. 122-8-0 even after the increase of
Rs. 32 per 100 lbs.,, while tyre prices
have been increased by 15 to 22} per
cent. although even before this increase -
was given, tyre prices in India were at
least 35 per cent. higher than the prices
of tyres elsewhere in the world. Now,
I want the Government of India to.
examine the position whether this
policy in regard to the very important
commodity of rubber is in the best
interests of the tyre manufacturers in
India or in the interests of the rubber
planting industry in India. That is the
most important question, in my
opinion.

What has happened now is that with
a capital of about rupees one crore
and 20 iakhs the Dunlop Rubber
Company has; been making profits
which are so plenomenal that it
would be worth while taking
up some time of the House
to go into those flgures. The capitas
structure of the Dunlop Rubber Com-
pany has remained stationary with a
capital of rupees one crore and 20
lakhs from the year 1940 to 1949
when it was raised to 1.70 crores by
converting part of the reserve into
Bonug Shares. The profits made by
the Company in the year 1944 were
Rs. 37'81 lakhs after a sum of .
74 86 lakhs had been paid
by way of taxes and a sum
of Rs. nine lakhs had been put into
the reserves and Rs. 11-85 lakhs had
been put into the depreciation fund.
Even after all this, the dividend dec-
lared was 30 per cent. In the year
1949, the profit made was Rs. 77-99
lakhs and a sum of Rs. 49-49 lakhs
was put into the taxes reserve, another
sum of Rs. 26 lakhs was put into the
reserve fund and an additional sum
of Rs. 27-66 lakhs was put into the
depreciation fund. Even so, a dividend
of 20 per cent. was dec¢lared. In the
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[(Shri M. V. Rama Rao)

years 1946, 1947 and 1948 the dividend
declared was 40 per cent. As against
this, 20 rubber producing companies
connected with the planting industry in
India with a capital of rupees one
crore and 60 lakhs have made a pro-
fit in the year 1944 of Rs. 29-06 lakhs,
which  works out to about 18 per
cent. on the investment. This profit
has dwindled in the year 1948 to Rs.
§-85 lakhs, which works out to about
less than three per cent. on the
investment. These flgures are all
available in the Ministry of Com-
merce and if orly the hon. Minister
had any time or any interest, I
should like him to go into those
figures and he would assuredly find
that the policy that has to be pursu-
ed in regard to rubber....

The Minister of Commerce and
Industry (Shri Mahtab): Will the
hon. Member inform the House whether
* the price in 1944 or 1945 or 1946 or
1947 of Indian rubber was not higher
than the prices of rubber elsewhere
in the world?

Shri M. V. Rama Rao: There is
hardly any doubt that the prices of
rubber in India were higher during
those years, but that does not take the
argument anywhere at all as far as 1
can see, unless the hon. Minister would
tell me what is the point.

Shri Mahtab: My point was that the
profit which Dunlop had made during,
those years was irrespective of the
price of rubber.

Shri Joachim Alva (Bombay): Since
the hon. Minister is intervening in the
debate, I want to ask him one question.

Mr. Chairman: I do not want hon.
Members to interrupt the speaker.
When the hon. Minister gives the
reply, then he can answer those points.

Shri Joachim Alva: He did not
answer me satisfactorily on the last
occasion.

Shri M. V. Rama Rao: Now, these
figures speak for themselves and I have
no desire to take the time of the XHouse
in trying to answer the pointless ques-
tion that was put to me by the hon.
Minister.

1 would now advert to some of the
ﬂﬁ:res that have been furnished by
him by way of statements in answer to
the questions that were put to him in
Parliament and the answers are 80
surprisingly inaccurate that I think the
House is entitled to go into those and
I myself would like to put a question
to the hon. Minister at the end. In
answer to Starred Question No. 2393

2 APRIL 1951

. British-owned tyre

List of Demands. 5691

he stated that the average price per
ton of rubber that'was imported into
India was: in the month of January
Rs. 1,495 per ton, in February Rs. 746
per ton. When prices soared up,
although it was Rs. 1,948 per ton

June, it seems to have fallen to Rs. 740
in July, when prices everywhere else
had started rocketing high. It was as
low as Rs. 700 in August and in Sep-
tember it is most astonishing to find
that the price fell down to Rs. 375 per
ton! But in October it went up
suddenly to Rs. 2,011 and to Rs. 5,604
in December. It is extremely surpris-
ing to find this kind of inaccuracy in
the statements furnished in answer to
questions. It would be unthinkable
that a ton of rubber could be purchased
anywhere in the world between July,
August and September 1950 at the
fantastic prices of Rs. 700 or Rs. 3,751
I do not know how these answers came
to be furnished in reply to questions
that were put on the floor of the House.

With regard to the quantities that
have been imported, the figures that
have been furnished in answer to the
question are at variance with the
flgures that have been published by
the Rubber Board. The Government
should be able to derive reliable infor-
mation by a study of the statistics
which éhey themselves maintain and
by a study of the flgures which the
Rubber Board furnishes for them in
this behalf. If certain figures are fur-
nished in answer to questions put in
Parliament and if these figures are
different when we look into the statis-
tics published by the Indian Rubber
Board, I should like to know whether
Government expect Members of this
House to place reliance upon the
answers furnished in reply to questions
in Parliament or upon the official pub-
lications of statistics relating to this
matter. I should like to request the
hon. Minister to state categorically
whether the polirv of the Government
is to see that the interests of the
manufacturing
companies are protected in preference
to the interests of the rubber planting
industry in India, and whether it is the
policy of the Government of India
today to see that the tyre manufac-
turers get a greater preference than
even under the regime of the British
Government.

st e : 3 Tt § s
wa @ ®% (lunch) #1 aw
& mn 1 afz o T R e
¥ arx ol @Y dgarc AT
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fwe;tivﬁa: anft o fme
I &1 oft g oF frwe AN
T o ag & €1 g &

shveit fifwa . DT feA & TR
Nz I T arfoey samaR EEAed
swrerg) oY o\ A Ay A€ § 9§
AEEH R A i §F
AW xegnE Iw ¥ AW A
g 5 gZm s Eedl 7w
¥ faggl g w=f # §1 WG A*
W HAST 7T T E TG TR A
7 & wife et 3w A =l
T @IFT, 99 &7 JTRAT ®T AT
sraag AR Aforsg ®) q@Ear W
foRk g ok o ¥ sromgEr &
& st ey feadt seafa sTas §
s feat w=fa ok & &
21w w qmiw g fed 2w
& Tggry A SAA A IAfT 9T
D Fcara g

S ZA AR WI@EAY & A%
@@ Y o mem P & 5o
Ffy yam W & A T S
B I §E A X a7 [ESUTT &
fiy sy 41 frg & ag e
g o v AR gl wEAET QO
¥oT AT @ & Wif® g SOrn &
A a g wifed ag T wed
*Y Sy A o € ) N I A
§ dqr 7z qum ¥ fog T §,
& guwh § fF ag  aga @ )
ra Ty aga wAam ag § dk
T o R ¥ a@ I Iun
F ¥aw q¥ ¥ oo ) WS wey
1 o R % 7 @ F A
T Fara §1 @ fer o7 ¥ fog
M g sgaf W2 W Oy gt
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Sgl a% g IUNT T gAY § I
¥ gt ww owdy € A A wH-
qHAT TR 19 foqy v &
frex Wooin: & qefi g
® oo fAe AR WA AW W
FT qHATE |
a’tweftﬂfm:m

The House then adjourned for Lunch
till Half Past Two of the Clock.

The House re-assembled after Lunch
at Half Past Two of the Clock.
[SHRIMATI DURGABAI in the Chair.]

it Sifer : § ag vz @ o e
FAEGH AN F& UZ W@ & fF
TR g A www aAy e
T T o ow @ frey W
I WOl F g Ao srwfer wr
TT IO i X WE ag A W<
T ®E R QRN fafres
(Industries Minister) 3 gr
g & o IOm v W sreamga
AR | T rmam Ae F
agr SeaTET A A fear ar < @
afes g FOT wYoe W gy
aT RTE  gH @ ST ar frar
o W g fraw & fog, sYer
¥ ¥ for, a3 a3 omifaw(Emp-
orium) & T § &IT *g wwavr
s onem aw® ¥ v AN wraw
e (Cottage industries)
T TR TR E | T e Fgw
dq Y 9g ax W11 §, IW A @ v
o A § A €7 ¥ gArd woT WY
wrf siewrgs A fre @ &

AT A A TR g &
T § wgn e f A wg ay
¢ s g w & (rate) Fafrwn
fear mar § oy a¥ a@ wrearAad
& feq gAY wvo & Fafews frar moy
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[t @fra)
R fr g o s¥ § fRag @
w61 %) B B Feul A faqa wW
# £ewn (handloom) M =g M
T FY § W T AGF W ;PR
g1 fear omar § 9w ¥ {emm W
I T FI WK 9 FH a9F §

g7, T@ 9T F gy § AT
¥AMT qga. Y Agw W oW I
g1 s & o fawg o A A
F17 T v &Y 1 & wa &
wFaTY § AT F A £F FF, Wi 9g
qF AT aeg § AT AW E@ F
seswd (Production) ® Jr
wizdt § @ ag oo @ &1 WK
97 A @ 93 [Een T SAar 8, A
A9 v 9 daw (tax) wwar g
eg & Hreawg: ag :1f ¢
T &' fF Fe@@zT S W
bag sgrm am 9w 41 ¥} &
for 1 caow w1 few d 3y
wgmr TiE g fFoEw A St e e
AR SN § AT T F 4
QX FT A, ®IfF 3T F 9@ gadr
qoft #wt & fiF @ W aF AF I
‘i A (maintain) #T a&§
T 7y A fafaa it 7 § fFang
& W FEF T 7 g, 9 F A fraw
ey g wd § ST W e
U X TWA | ST & q9 o
NG qgg NHrawt § 39 & =g
qIF TR N AR A Iw@ Ay
qu R ¥ § R @ aw ¥ aod
fou fagr wT | %7 QA A
wAr JAE WX AT T w £
we 97 & OO ag &AW wnp @nm
o frftwe &7 & st fgara fiparw
wi¥ foy o o g Fx
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AT TAAT QAT W IT WY W
W aTER w7 W § 1 9 F e e A
g f5 ag o g @ e <@
oW fg o & W Ry
A T Y T T 9 A9 &
¥ AT THFGIA A TE d AT &
g S B A Y fere & S
F 39 oY & A q@grw w ¢ S
% wnar A (Concession ) faar
T g, Ty A Ak fere #
Fgw § dog T | T AS
FAR 9gT B WK A% wegw Aoy
F AR FQE 1 g@y A e
F1 JeqreA & a8 oY gy

T A oa Y 98 a9 FI@EA
AR N ozw ¥ oAt At @
¥ fogater fae g &) a0 T@R
% @ig ag s Wi (Charge)
WNagrdAg 1 @ AW gOd 18-
adz w1 W gaEr (Duty) sm &
dqr fas wmar & dfww wr #
g wAelt & o avdt § 5
g & ufawi Ffeq w1 FAq97
<@r & ? o g g oA vl & dar ¥
£ T goft @iy o waar & qar *F
garsw sAoE 7w fear g
fig 37 & Ty =g A fear war ?
& § zav ¢ fr €z maadAe (State
Governments) st & ¥ =fwsi &
garw & fanrafts § &I Ag
e @ & e fedrawg § ST 8
s X ForaEE T & #R SR
ot gFE @ 9T W A% aw frw
A w1 fFT qrea § qan g
), wifs  seERR o f5a
faer A% @ | TP A N @ fafewa
W ¢ g TR A& IW O ]
i',q’twﬁ%wﬁiaﬂf«%wﬁ
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N § frgd qwe sv &
N gl faferg Y omft € oW
amaww d@r v N fawar Ak
wafk anfs & w7 ¥ qav we foar
arar 1 ag wafar wEET @ -
oy WE A i@ fmouAw
F@ F oY GET ST FFRT A@A
fag g ¥ frelt fw & s A
a0 9w ¥ fe oH O
darx AN ww frg § gdmET
fear &t fFa qar 4df §rn €1 A
TER F q@ TG § s FY
Tgidz Y qg WY war A g fF
g ¥ @H Al Fey &
qATH 9T FIEASA & 77 LN
37 #) faw A gl FEgeTr & | I
Y GETAS FX F R AT W
WE? IWIgH A 4 I9 WA
oY oig A fow ¥ fF -
|TSATIOT FT ST & T 7

q Fre@r & T oqer v Ad)
o =g, ¥fFT A I FEAT
At § f ag SFw o wT A K
FHEE R IW A NG agy qHE
Mg AT F 37 N
wHEw & fou giw, e @A
gt A I g awT W ol
I & IR frgmawr w37 & fou get-
wq (Inspoctors) & goa<arewd
(Supervisors) fragwmr #<7 &
& wa gwd (Economy) #
A AT § A 9H TETHE TW
R 2 2 % gH EIATHT
%A § A agt 4y e N 3w A
frqm <t € @l 9T FE
T A R g e TAe @
g 1t fise oTe #Y geTTh wgr
o gl o frasmaar s R § 7
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FIRATT T § daw T WA T
Wt adwr s R} sferac fear @
T T AIR § R Ay Ay
arel &, 39 ¥ dwdew (Manu-
facturer) g7 smx &w@ gwzar ay
w1 gauw A AT I@ ® A9
AT TG FT T G | S
€ FT ) G qraTfors AT g
YR QT 9T Y R A &Y g fw
T E faw ox § WX ITF WRT
dur T 9TAT &1 AR A ST o
O FWE | AT o AW daw
(Sales Tax) wma § at <y amwi
J¥® qg wF orrar § i arer dar
[ATERI, EW Ag ¥ dF W@ @ é,
qq TAGT 9 AT AAT § | AV gHA
qAar &1 S faa § A8 g 6T
1 & faors g wmar § 9% ag FEr
g fFf g@R a1 grd @R wm
& 7 &1 ag g O § ey
€19, g% ¥ S e N ax—
X F Wy w1 Fars e Ak
g ot i § v o w1 g
AP YAT FHEIA D T TF /T
S qF I FT ITET HQ §-—gATd
e SR H A sraeg 9 At
v o faar g W @ W oft
g HIFT AAT| A FAAT AT F AR
7 wreae w0 ? g ag o @A
wifgd fe ot &5 gw W@ § 9w
T AT 9T T FET FAvd | e
T dudeate 9T 3 sMd, e
MY F & A e wr I9@ Y Ay
w1 gEaY AE W HR AT wT
aoww @ ¢ fF fedft ag & dar
froqr wifga oY 48 & foq e
FrowRTd T @ dsmem e #i
o ¥ dar A ¥ & | XA ag v
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[shweh $ifera]
T dur A ¥ @A

a7 B AEw g fe [
TR Avg freawfa w &6
& wremw § ww w@ & X
w& oot sTdAAT (Season) gar
@D s wwgR owUTdr €W
WA 5 g afe aw A s
a1 fam X S & ¥E SR WY
TR X faar @ #av a9 w7 A §
fe e @ AR W AANTR FA
AR Rl
fwArg fe o e wrew _@eAl
qudng agn § @ ok gt Al §
wifs a7z wrafr of| v efor
N & A ATE B gaT A AR
Ny g1 fFr § ag ge
gt § fF €7 w79 & I@rar qER
9 AT ar wear 87 v W@ & fw
fag ¥ AT H QIR BIE ;W
FET ST F@ BT | AT IT F W
€ qraT 78 § A awErR IF A
dar®m AL T v f5 foq
g a¥) o afed & 94w F Irar
ar g @ § TE gaadt fF awEwr
wq ag o dag agr W § v ¥
I € ¥ TQT JFAT F7 T 9%
wor @ &) § WA o w5
T ey & fafaeee, AT & srdn
Fe fr Ag@ ST F JW W
forg g 3% fEwmr § o= a<g |ifad
fos srre fv acg & g w1 fgw an
afgr &G o1 RE)

(English translation of the above

speech)

Shrimati Dixit (Madhya Prgdesh):

I think, now it is lunch time "and it

would be better if you call me after
tunch. .
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Mr. Chairman: There is still one
minute. You can speak for a minute
now and then continue afterwards.

Shrimati Dixit: Discussion is being

‘held for the last two days on the

demands of the Ministry of Commerce
and Industry. After listening to the
debate for the last two days I under-
stand that hon. Members have spoken
on many subjects. As far as this
Ministry is concerned, it is the back-
bone of the nation because the advance-
ment of a country depends upon the
progress of its trade and commerce,
and from this one can judge as to how
far a nation has advanced and what
are the possibilities of its making pro-
gress in future.

When we look towards India, we
find that it is predominantly an agri-
cultural country and commerce and
industries were a particular form of
cottage industries. But today I find
that we are passing through a machine
age and the cottage industries have not
been given the same encouragement
as should have been given by the
Ministry. I think, the amount pro-
vided in the Budget for the develop-
ment of cottage industries, is very
meagre. We are not a rich nation and
only wealthy persons can invest in
these big industries. Poor people can-
not invest in it. Therefore, it will
prove to be most disadvantageous to
them. As far as cottage industries are
concerned, the investment required is
less and the output depends upon the
capabilities of the workers.

Mr. Chairman: I want to know whe-
ther you shall be able to finish, if you
are allowed another filve minutes?

Shrimati Dixit: No.

The House then adjourned for
Lunch till Half Past Two of the Clock.

The House re-assembled after Lunch
at Half Past Two of the Clock.

[SHRIMATI DURGABAI in the Chair.]

Shrimati Dixit: I was submitting
that we are living in an age of
heavy industrialisation on account
which we are not able to utilise our
man power to the full in our
cottage industries. Our Mjnister
of Industries told us that he was
giving encouragement to the cottage
industries. But we are seeing that
instead of giving any encouragement
to our arts and crafts, they are being
gradually discouraged. We are being
simply deceived. Merely in order to
show us or deceive us, bii emporiums
have been opened and it is sald that
they are giving encouragement to our
cottage industries in this manner. But
i we look into it, we will find that it
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is only a show and in reality no en-
couragement is being given to our
cottage industries. . -

Now I want to say something about
cloth and yarn. The amount of yarn
quotas for the big mills have been so
allotted that they transfer it to smaller
spindles from the bigger ones in order
{0 take advantage of the concessions
given to handloom industry and thus
they manufacture handloom clath out
of the yarn allotted to them by the
Government for Mill cloth amd.-sell it
~at a price four times the actual
price.

Anyway, a good deal of discussion
has been made on this cloth issue. Now
I want to come to my subject.. I do
not want to say anything regarding
the biri industry because it is an in-
toxicant and if the Government want
to stop its production, it is good.
am pleased to note that you have
imgosed certain taxes on this industry.
There is nothing in it to make the
factory owners resent the enhancement
of the taxes. But I want to say that
how it will. be possible for the small
factory owners among tahem to contri-
bute s¢ much. They have not got so
much capital as to be able to maintain
big factories. They are not so well
educated as to understand all the laws
that you frame for them. To some
extent they are able to meet the local -
demands of their cities with whatever
small quantity of biris they are able
to manufacture during the day and are
thus able to earn their livelihood.
When this tax will be imposed on
them they will have to keep an™
accountant which they cannot afford
to do. 'Therefore, if not directly then
indirectly tHeir profession shall have
to suffer a loss. In addition to this
there will be keen competition between
biris and low priced cigarettes as the
taxation on them has not been en-
hanced and they have been allowed
certain extra concessions as well,
Generally, low paid or middle class
workers smoke biris, Due to this, pro-
duction of biris will also go down.

Big factory owners are also able to
increase their capital in this way. They
increase the prices of the commodities
as soon as taxes are enhanced. Thus
our Government are.also able to collect
money by imposing such duties. But
may I know from the hon. Minister
what éoncessions have been allowed
by him to the labourers. When you
realize taxes from the capitalists and
they in their turn extract it from the
people then why you do not do justice
to the labourers. I have found that
the State Governments take more care
of the labourers and see that thelr
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interests are not ignored and they gef
their due. But in reality it does not
happen, the factory owners do exploit
them. Throv give wages to the workers
according to the ralés fixed by the
Governmsant but make certain deduce-
tions in the name of charitable endows-
ments. . The result is that the workers:
et very little amount as their wages.
he workers voluntarily allow these:
cuts to be mdde in their wages for the*
purpose of charitable endowments, hnt:
they want that it should be used for
some national work. It should be
utilised in some such work so that the
eneral public may get beneflt out of
t. But this is not done. Perhaps the
Government are not aware of the fact
that thousands of rupees are lying with
the factory owners in the account of

. charitable endowments, which actually

forms a part of, their personal wealth..
What the Government will do with
this money after collecting it from
them? Will the Government utillse it
in some publie welfare work so that
tl;e't(;ommon man may got benefit out
of it?

I do not want to plecad on behalf of
t<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>